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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 131 of 2024 (S2Z)
In the matter of:

Ms. S. Mahesh, Co-Ordinator,

Makkal Mandram,

Sengodiyur Village (Mangalapadi),

Melkathirpur Post, Kanchipuram - 631 502. ... Petitioner

Versus

Dr. D.V.R. PRAKASH RAO, Ph.D.,
Founder and Managing Director,
Prakash Foods and Feeds Mills Pvt. Ltd,
Ariyaperumbakkam Village,
Kanchipuram - 631502.

The District Collector,
Kanchipuram District,

Mobile number: 9444134000
Emall Id: colirkpm@nic.in

Mr. K. Prakash M.Tech.,

District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Plot No. CP-5B,

SIPCOT Industrial Development Centre,

Oragadam, Sriperumbudur Taluk,

Kanchipuram District - 602 105. ... Respondents

COUNTER AFFIDAVIT FILED BY THE 1ST RESPONDENT

I, Duvvuri Venkata Ramana Prakash Rao, Son of DVSR Moorthy, aged
about 79 years, Founder and Managing Director of M/s. Prakash Foods and
Feeds Mills Pvt. Ltd, having office at Ariyaperumbakkam Village,

Kanchipuram - 631502., do hereby solemnly affirms and sincerely state as

”:ﬁ/.__i

follows:



I am the Founder and Managing Director of M/s. Prakash Foods and
Feeds Mills Pvt. Ltd, Kanchipuram and as such I am well acquainted with
facts and circumstances of the case and authorized to file the present

counter affidavit.

It is submitted that the present application is filed by the applicant with
the following prayer;

"Direct the 1st Respondent (R1), Prakash Foods and Feeds

Mills Pvt. Ltd., to halt operations permanently to prevent

further environmental damage. On failure by the 1st

Respondent (R1) to comply, direct the 2nd Respondent (R2),

The District Collector, Kanchipuram District, and the 3rd

Respondent (R3), Mr. K. Prakash M.Tech., District

Environmental Engineer, Tamil Nadu Pollution Control

Board, to take action against the 1st Respondent (R1) and

permanently shut down the company to prevent further

environmental damage and pass such or other orders as this

court deems fit in the circumstances of the case.”
It is respectfully submitted that the application filed by the applicant is
ex facie barred by limitation and is liable to be dismissed on this ground
alone. It is submitted that the application itself acknowledges that the
1st Respondent Company has been operating more than 20 years and
that the petitioner was aware, as early as 2015, of the alleged foul smell
emanating from the 1st Respondent Company. Thereafter, the
petitioner, along with 200 protestors, surrounded the company on
13.03.2015. Hence, the application is liable to be dismissed on the
ground of limitation alone. Therefore, the present application filed for

the above relief is after the expiry of period of limitation i.e. more than



6 moths as stipulated in Section 14 of the National Green Tribunal Act,
2010. It is submitted that the applicant has failed to provide any cogent,
sufficient, or bona fide explanation for the inordinate delay in filing the

present application.

4. Itis submitted that the 1st respondent is operating the unit in their own
lands at S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3,30/1B,
Keelambi Village, Kanchipuram Taluk, Kanchipuram District for over the
last three decades employing the latest technologies in manufacture as

well as pollution control mechanisms.

5. It is submitted that the Consent to Operate (CTO) was issued by the
Tamil Nadu Pollution Control Board (TNPCB) on 17.02.1995 for the
production of leather meal of 600 T/Month after assessing all the
essential criteria. Thereafter, Consent to Operate for expansion was
issued vide proceeding dated 26.05.2016 and renewed vide proceeding
dated 12.04.2023 valid up to 31.03.2029 for the following:

a. Food Supplement for Cattle Feed and Poultry - 2000 T/Month
b. Sewage - 2.5 KLD for discharge on Industry's own land.
c. Trade effluent - 1.0 KLD (Boiler Blow down) evaporated through

Solar Evaporation Pan.

6. It is submitted that the allegations made regarding environmental and
health concerns are absolutely false. There is no evidence available to

support such allegations. The company has opted to spray inexpensive

"j'../__i



perfumes to control the stench is entirely false. As directed by the Tamil
Nadu Pollution Control Board, the unit had installed a suction and hood
arrangements at inlet and outlet of both digesters followed by wet

scrubber to control odor generated from the digestion process.

It is respectfully submitted that the allegations pertaining to community
disturbance and adverse economic impact are categorically denied by
the 1%t Respondent unit. It is submitted that there are no local business
establishments or educational institutions situated in the vicinity of the

1t respondent unit could be affected as alleged.

It is respectfully submitted that the allegations pertaining to water and
soil contaminations are categorically denied by the 15t Respondent unit.
According to the TNPCB report dated 07.03.2024, the unit has assured
that the effluent will be disposed as per the consent conditions of the
TNPCB and the unit is strictly following the same. Therefore, there is no
such water contamination taken place. The 15t respondent unit has also
provided with the thick green belt all around the compound wall of the
unit and has planted fresh additional saplings of 300 Nos in the last 3

months.

It is submitted that to the shock and surprise, the Tamil Nadu Pollution
Control Board issued a show cause notice dated 19.12.2023 based on
the inspection carried out by the TNPCB Officials on 18.12.2023 and

19.12.2023 under both the Air and Water Acts, alleging certain

j../,_i
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violations regarding odour. It is submitted that the show cause notice
issued only under influence of the complaint dated 08.11.2023 received
from the Applicant. This show cause was issued after the Respondent
Board carried its inspection on 09.11.2023 and Board letter dated
16.11.2023 to carry out certain improvements. Meanwhile, this show
cause was issued. The said complaint was given with a malafide
intention and to extort money from this Respondent. It is submitted that
this respondent had sent a detailed reply to the show cause notice on

03.01.2024 to the 3 Respondent/Tamil Nadu Pollution Control Board.

It is submitted that without considering the reply sent by this
respondent to the 3™ Respondent (TNPCB), the Tamil Nadu Pollution
Control Board issued a closure directions vide order dated 09.01.2024
both under the Water and Air Acts, stating that the pollution control
measures are inadequate. It is relevant to mention that even after the
issuance of closure order, the 1%t respondent has pointed out to the
Tamil Nadu Pollution Control Board that even the technical report of ABC
Techno Labs India Private Ltd., regarding the testing of Air quality in

and around the unit is well within the prescribed standard as per law.

It is submitted that the 15t respondent herein as against the closure
order dated 09.01.2024 preferred Appeals before this Hon’ble Tribunal
in Appeal No.26 of 2024 under Section 16 (c) of the National Green

Tribunal Act, 2010, and before the Hon'ble Appellate Authority in Appeal

-----
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No.12 of 2024 under Section of 31A of the Air (Prevention and Control
of Pollution) Act, 1981. It is submitted that during the course of the
appeal proceedings this Hon’ble Tribunal vide order dated 16.02.2024
has directed the TNPCB Board to carry out the inspection and to file.
Subsequently, the Hon’ble Appellate authority vide its interim order
dated 28.02.2024 has directed the board to conduct inspection.

It is submitted that the TNPCB constituted a joint committee and the
committee inspected this Respondent unit on 05.03.2024 and submitted

its report on 07.03.2024.

It is further submitted that this Respondent submitted its compliance
report on 21.08.2024. Further, on 05.09.2024, inspection was carried
out by the Joint Committee. Again on 08.11.2024 & 20.01.2025, this

Respondent submitted its compliance report.

Further, the Joint Committee conducted an inspection on 06.02.2025
and filed a report dated 25.03.2025 before the Hon’ble Appellate
Authority, indicating the conditions that have been complied with by the

1st respondent unit
It is respectfully submitted that upon perusal of the report of the Joint

Committee, the Hon’ble Appellate Authority vide order dated

26.03.2025 was pleased to allow the appeal in Appeal No. 12 of 2024,

j'../__i

with the following observation:



3. Again the Joint Committee conducted an inspection on
6.2.2025 and a report dated 25.3.2025 has been filed before
this Authority. The recommendations of the Joint Committee
have been complied with except for recommendation No. 2.
The Joint Committee recommended that the appellant shall
provide a suitable control mechanism to ensure that the
entire mist spray pipeline network, functions all the time
during production. Though it was found that the mist spray
system was provided during operation, the control
mechanism to ensure entire mist spray pipelines network
continuously functions all the time during production was
not provided.

4. The learned counsel appearing for the appellant would
furnish a photograph to show that the control mechanism is
provided with a hooter box and whenever the mist spray is
not functioning the hooter box will 3 raise alarm and as such
the continuous control mechanism is ensured during
production.

5. Considering the compliance of all the directions issued by
the respondent, this authority is inclined to set aside the
closure order dated 9.1.2024. Since the power supply has
been restored pursuant to the interim order, it will continue.
However, we make it clear to the respondent-Board that if
the hooter box is not functioning properly and the control
mechanism is not provided to the satisfaction of the
Authorities, it is open to them to take appropriate action.

The appeal stands allowed.

Therefore, it is most humbly prayed that this Hon'ble Tribunal may

be pleased to dismiss the present application as devoid of merits with cost

and thus render justice.

Solemnly affirmed at Chennai | BEFORE ME

on this the 4t day of June, 2025, | ot
explained the contents of the | 7\}*‘“\'\%&
affidavit and signed his name in| k‘u‘l’h“:&‘k’\

my presence | ADVQCATE :: CHENNAI

"'p../__i
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|. Background

The unit of M/s. Prakash Feed Mills Priva‘te Limited located at S,F. No., 3072,
32/1,11,1/3,30/1A,32/2,32/3,30/1B, Keelambi V'llage. Kancheepuram Taluk -and
District has established Its. facility and started. its. operations in the year 1995. The:
unit is surrounded by M/s. Kavin Care Dairy in the Northern direction, agriculiural
activily in the Southem Direction and vacant lands In other directions. The nearest
habitation of Aryaperumbakkam village is Jocated &t about 300 iii in the West
direction’ trom thé unit premises

Consent to Operata for expansion was, lssued 10.the unit de Proc, dated
26.05; 2016 and renewed up. to 31,03 ‘2029 to mandfacture 2000 TIMnnth of Food
SUpplement for caltle feed and Poultry The ma]or raw materlal for the abova pmduct
is slnbws*. h‘ich ]s -a hye product of bOne mlll ai:cf"having mols{Ura ;antent of 13%
. The t:mt storea ‘thed raw rnateria!
(slneWs) ins"fde lhe Industr_lal shed fn huge heaps fn me prqcess araa XS

Ine mapufacturung proc,ess In\ml\zes qook‘[ng of raw matﬁba] Ia slnews Iu a
drgaster whlch‘ is a double Jackated Vessal at 135"(3 ‘Undar 3 bar presSw'e for_' _'5
mintites a‘nd 1hen pasmed throth hammer m]ll tor c:(ushing to: a ﬂneness of wmm
These maiarlals -are further pulverlzed in puIveﬂzers to a f neness \of 8 rnrn "and
bjended w|th other lngradlems to meei ttua requ:rqmen;scf poultry teeds The unlf Is
having two' dlgesters followed by hammer mllls. p!,ﬂs.terISeps* and. blenders for Its
procluctlon prom$ The unit has. pro\uded bag ﬁtLe;s for the oontrqj of parﬂculate
auuwun fmm pulveuaers “The.unit has prowded 2 bollej' of;S T[hr c‘abaci!y wilh
stack forsteam generaiicm for Its process wnlh brique’ttas ag fuel ' -

1l. Complaints feqarding odour nuisance

A Complaint was received on 08,11,2023 from Makkal Mandram, located :at
Mangalapadi Village, Melkadhirpur Post, Kancheepuram Taluk and District against the
unit regarding odour nuisance through CM. Cell Complaint Portal. Based on the
complaint, the unit was. inspected on 09/11.2023 .and was instricted to carry out
improvement measures to control odour nuisance and to-comply with-the conditions of
consent order vide DEE, TNPCB, Sriperumbudur letter dated 16.11.2023.
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The sald complainant has again filed a petition during Farmers grievances
meeting held in the month of November 2023 to take action against the unit for
unbearable odour nuisance and the same was received by DEE, Sriperumbdur vide
District Collector Letter No.3/2021 dated 11.12.2023. Hence, the unit and its
surroundings were inspected again along with the complainant ori 18.12.2023. Also
a jont inspection along with the Revenue Divisional Officer, Kancheepuram was
made on 19.12.2023. During inspection, ‘it was noticed the unit has not taken any
improvement measure for the control of odour and nhot complied with certain
conditions of consent order. Hence, a show cause notice was issued to the unit vide
DEE, TNPCB, Sriperumbudur Proc. dt. 19.12.2023.

The unit in its letter dt. 03.01.2024 has furnished its; reply for the show cause
notice. Meanwhile, based on the public unrest regarding heavy and unbearable
odour nuisance from the said unit on 06.01.2024 @11.00 PM and as per the
instruction of the District Collector, Kancheepuram District, the unit was instructed to
stop the operation immediately.

Subsequently, the Board has issued direction for closure and disconnection
of power supply to the unit inder section 33A of Water (Prevention and Control of
Pollution) Act 1974 as amended and under section 31A of Air (vaéntion and
Control of Pollution) Act 1981 as amended vide Proc da{ad 09.01.2024.;. Accordingly
power supply to the unit was disconnected by TANGEDCO, on 10.01.2024.

lil. Orders of the Hon'ble Appellate Authority and Hon'ble National Green
‘Tribunal (South Zone) “

Aggrievéd by the Bo;ard‘s closure direction, the unit has filed an appeal hefore
the Hon'ble Appellate Authority in Appeal No, 12/2024. In the appéeal the unit has
stated that . |

1) the adsorbent spray arrangement provided at the unit's entrance, raw

_ materials storage area, process area, condenser area, cooling fower area,
and product storage area for suppression of odour which were found to be
In damaged condition have been rectified by the unit

2) Observation No.6 pertaining to storm water drain and observation No.10

pertaining to solar evaporation pan were also rectified.



12

P L I S e R SR T

In view .of the above the Hon'ble Appellate Authority in its order dated
07.02.2024 has directed the: Board 1o conduct an inspestion within @ week and to
subm:it report on 14,02.2024 :and also to restore power supply to'the unitin advarice,

Meanwhile, the Board vide its letter dated 08.(3.'2.'2'024 has réqua‘s_ted the. anit

to approach Hon'ble National Green Tribunal under Section 33B: 6f the Water

. (Prevention and Control. of Pollution) Act 1974 as amended for remedy as closure:
direction was issued under both ‘Water ‘and Air Acts. "Suhsequen{ly 1he wvnit:has.
preferred an.Appeal Na. 26 of 2024- before Hon'ble NGT (82} :agamst the: closure:
dlrectinansued by TNECB wd e Prcu:'.d i ted QEI 03 .2324 under the Wat_" i Act. '

The_ S on‘ble NGT(SZJ* in lts °. da}ed 13 022024 has direcfed the TNPCB"-.--".'--' i

Cy JGEE(M} NPCE, Cheggaigattu LI
2) DEE, TNPCB Snparumbuaur :
3) Thiru Passampathkumar EE; Corporate Office:
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V. Inspection of the unit by the committee

As per the above orders of the Board, the Committee has inspected the said
unit on 05.03.2024 with due fritimation to the unit authorities and made the following
observations. -

1. The unit has not yet commissioned the full fledged operatiori of the
plant after the restoration of power supply on 27.02.2024. It carried out
only the trial operation for inspection purpose,

2. Only one digester was operated during inspection. The unit operated
the hammer mill and pulverizer-unit briefly to observe the furictioning of
those processes.
i '~

3. The raw material ie. sinews is:stored as hiige heap inside the process
shed: About 1000 T of raw materials was found stored in the unit

Huge Heap of Sinews stored within unit premises provided with Mist spray
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4. Mild odour was.observed neat the sinews storage area,

5. The unit has replaced the old odour control system ie. mist spray
system with new atomizing nozzles:and mist spray pipelines, covering -
the: areas at the unit's entiafice, raw matarials storage area, process

area, condenser area,

Focrm e

' : ol - GRS ag
tfiltration provided.at Industrial lolivers of it shied

6. The unit has 'informied that, they mix cerain esseplial oll in ‘the
atomized droplets (6 absorb the odour causing substances.




15

7. The unit has also informed that, it is mixing a new odour neutralizer
liquid along with the raw materials in the digester to control the odour.

The oqlbur- neutralizeradded to the sinews in the digestor

'8. Major quantity of steam with odour causing substances was. released

when the digester was opened for the discharge of digested raw
materials. These: odour causing substances are. let in to atmosphere
without any control measure. However, the veracity of the adour could
be assessed only when the unit carry out its full production

Odour containing vapour escaping from digestor without any control measure




9. The brief operation. of the hammer mill ‘and the screw conveyor without
having any cover generated.lot of dust émission Hur.ing operation.

10.The: operation of the pulverizer prodiced lot of fing particulate
emission, though it has beer :aftached with bag fiter amrangement,
Hence the back filfer attached o the ‘pulveiizer is not adequate and

ol U ol At
Bulverizer yith bag filter.

v

0y i “” ‘-; 2
e
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Dust accumnulation in roof sheets
indicates Inadequate Alr pollution
control measure proyvided to
pulverizer

11.The unit has closed its outlet to ‘d_i:;charge the storm water drain outside
its premises. _ E B
12.The solar_evaporation pan. provided was nof made with 100%

rvious bottom and needs o be made impervious and elevated.

. - —

inipe

13.The unit has provided only a small gravity ash collection tank for the
control of particulate emission from the briqueite fired boiler.

1
i
i
|
|
|
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VI. Status of compliance with the observations made during inspection of the
unit on 07/01/2024 for issue of closure direction.

S.No.

Observations as per the
closure direction issued

Present Compliance

The unit was not In- operation as
the unit has stopped Its operation
in the midnight of 06.01.2024 due
to public-agitation,

> DBased on the public unrest regarding
heavy and Unbearable odour nuisance
from the said unit on 06.01.2024 @11.00
PM and as per the instruction of the
District Collector, Kancheepuram District,
the unit was inslructed
operation immediately.

lo stop Lthe

odour was

provided at the unit's entrance,
raw material storage area,
process area, condahser area,
cooling tower area and product
storage area for suppression of
found to be In
damaged condition,

\*

2. Though the unit was not in| > Even during the non operation of the plant,
opération, obnoxious odour was 'storage of :sfhev,ra in huge quantity as
observed in and around its heap inside the shed causes odour.
premises, During Inspection on 05.03.2024,

) » Mild odour was observed near the raw
material storage area.
> About 1000 T of raw materials was
found stofed in the wunit during|,
Inspection,
3. ' | The adsorbent spray arrangement | > The unit has replaced the old odour control

system fe. mist ‘'spray system with new
atomizing nozzles and mist spray pipelines,
covering the areas at the unit's entrance, raw
materials storage -area, process area,
condenser area, cooling tower area, and
‘product stoi'age area.

The unit has informed that, they mix certain
essential oil in the atomized droplets to
absorb the odour causing substances.

The unit has also informed that, It is mixing
new odour neutralizer liquid aibng with the
raw materials In the digester to conlrol the
odour,
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provide ‘advanced treatment
technolagies such as bio filtration
or bzonation' methads to control
the odour in the raw material

this regard.

4. The. raw materials such as| » The raw malerial ie. sinews is stored as
sinews, pre-processed sinews are huge heap inside the process shed. About
stored within the premises and 1000 T of raw materials was Tound stored
the cooking of raw materials are. inthe upit during inspection
the main sources of causing > Mild odour was observed near the bone
odour. sinews storage area,

> Major quantity of steam with odour
-causing substances was released
when the digester was openéed for the
discharge :of dlgested ray matenals-
These - odaur causing substances are ;
o ._-_Ie‘t in to ahnas::har& wlihout any ;
' ! control measure, HoWevér, th&veracity
" e ._,'.of the gdour could be assessed anly
25 \ i '-:fwhen the f'umt carry out Jts ol
3l 'During [nspecllon, two ]oads ot >The umt has Ieported thaf they had sent
T fresh raw malena[s which : are back boll:l 1he loads of"wétraw matenal Al
: -beTng unrozaded are :faund lo be m_ lothe raw matenal supplier s :I_.";:- B2 1=
: ‘:wet condmon and lhus causing- AT i
high - amount 'Of odou:r in and
. around }pe.pre,mls__e_s_ e

6. The unit has not-provided proper | > The unit has closed its outle! lo: dusch a,'ge 3
slom water drah‘l Inits: prenﬂsesj_. _ lhes[onn wafardm“m ouls!d‘ahs premises,
1hérab§ iha ‘sturface: Tunoff along ‘ -
with other waste Waler find its way
oufsndg the premises dunng'
downpow

7 8 The unit ‘has .not ‘taken action 'fo > The unit has not yet taken any action in
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storage area as well as in the
process area as stipulated.

The boiler blow down from the
boller and the condensate from
the digester are not properly
collected and solar evaporated.
The same has found its way
outside the premises along with
the runoff.

>

The unit has made arrangement to collect
the boiler blow down and the condensate
from the digester and to send it to Solar
Evaporation Pan. However, the solar
evaporation pan provided was not made
with 100% impervious bollc:m- and needs
to be made impervious and elevated.

The unit has not maintained
proper housekeeping in the
process area and found to be
poor.

Housekeeping of the. unit was found to be
improved.

10.

The Solar Evaporation Pan was
found to be empty and it was
ascerfained from the unit's
authorities  that, the effluent
disposed in the Solar Evaporation
Pan having high TDS value was
further disposed on land for
gardening which is against the
consent.

The unit has assured that, the effluent will
be disposed as:per the consent of the
Board. Howa\rer_,' the solar €vaporation
pan provided was not made- with 100%
impervious bottorn and needs to be made
impervious and elevated.

1.

The dust collector with bag filters
provided -for the pulverizers were
not properly operated and
maintained.

\‘o

The operation of the pulverizer produced
ot of fine particulate emission, though it
has been attached with bag filter
arrangement. Hence the back filter.
attached to the-pulverizer is not adequate
and high level of dust emission was
observed from the pulverizing operation.

7 i

The unit ‘evokes repeated public
complaint regarding
nuisance and discharge of waste

odour

waler

> At present no complaint against the unit. The

unit has replaced -the old odour control

system ie. mist spray system‘ with new
atomizing nozzles and mist spray pipelines,
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covering the-areas at the unit's-entrance, raw
materials storage area, pracess area,
condenser area, cooling tower area, and
-1 . product storage area. As the unit has started

' only trial production, the adequacy of ‘the
improvement made for the coptrol of odour
could be assessed only when the: unit carry
out its full production

VIl Recommendations . e M, Lo
I view of the above observahons the.committee. recommends that, tna,umt i

_may bé permltted to i:arry oul lls operaHon fordhree ‘months subjecl to the fo]low[ng G

condnions S0 as to assess ‘the--adequacy of the Impfuverner;t 'measuras takén fo.

'rnmlm:ze lhe odour pmbrem and the status of ihemmmaln[ fmm lﬁe Public.

. ,‘ ‘.h-] ._. see w ,..... - e ey . :...‘.: . ._ ._' ;' 4 b B _':' LT ; ____:.; -,

?f 1 T he unit shall prqvfde §uliable' suat:on and hood Larrangemshts to
PN | \( oollect 1he ate,amfernlssion teleased dunng ;the duscharge .pf {ha
dlges;gd Tﬂ’w rnatenal Irom both 1!18 Ioadlng ’and qlscharga ppmts of
dlgester ahd an —adequate wet sc:ubber foliowed by an aclwated
e carboq adso:ptlon tower for 1he oontrol of Qdot.ll' generated Tcpm :tha ot
s .'dtgest]on pmcesswit}:inthree months - R G O TN -l_'-_'--* 2
{ \ | T'\ : _'2'.:_.The unll sha]l gmvlde a su:tab[e bontml rnechanrsm to. ensufe ‘1he
‘ \-} e -enflre misl apmy p’ipehne netwo:k funs::tlon& ﬂll tht‘ tlmFl dﬂrmg
O Xﬁf - Pmddctloﬁ‘ B B0 X R Y Rh $eL
3 The umt shall prov:de CCTV -me;as 1o momtqr the operauan pf the
' rmst spray p!pelines in all lhe places Encludmg raw material 5tot’age
’ 'area abd of the APC: measures pl:o\nded ta: pulvenzers and connect the -
laamq’mth CAC of TN PGB wlthln three monlhs times.
N 4. The unit 8hall impm.ve the: Air Pollution Control measure provided to
(}‘(l3i \e;f the ptﬁt‘erise‘ts by plugging all the leaks in the prieumatic conveyers,
Q\i?f}“m transfet pipelines and the pulveriser and by providing a bag filter of
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adequate capacity within three months so as to completely amest the
fine dust emission from the pulverizing operation.
5. ,.-The unit shall provide a detailed proposal along with time line within
O’p;'), / three months for the installation of bio-filter with suitable blower
\

\

+ arrangement to push the air containing odour causing substances from

q},\n ‘/Qvestem side to eastern side and pass them through bio- filters for -

{ effective odour removal and to avoid odour nuisance to nearby village
of Aryaperumbakkam.
8. The unit shall provide proper cover for the hammer mill and the screw

g \<\ ‘@VJ conveyers provided in the hammer mill within three months to prevent
¥

)]\( dust emission from the crushing operation

7. The unit shall operate the plant only during day time ie from 6 AM fo 6
PM to avoid odour and air poliution in the nearby village during night
time

8. The unit shall ensure that raw material ie. sinews received for
processing shall not have moisture content more than the minimum
possible value of 8% as reported to minimize the odour from the raw
material. . ' _

9. The unit shall store the raw material as minimum as possible to
minimize the odour nuisance. The unit shall also ensure that the mist
spray arrangements placed around the raw material storage area is in
operation even when the plant is not in operation.

10.The unit shall develop thick green belt at all the open spaces available
at back yard excluding electrical over head line area.

SCatl.Bs Ny et

e |
Er. P.S.Sampath kurmar, Er.'K.p.'m akh, Dr. R.’Ethijrajan,
EE/TNPCB/Corporate DEE/TNPCB, JCEE(M),

Office, Chennai-32 Sriperumpudur Chengalpattu Region

p 3




Corporate Office : Prakash Towers, 3rd Floor. No, 1 » Mettukuppam Ma
Phone - 044-2378 1501 ¢ 2378 1502 /2378 1503 Email - contact@pr.

21/08/2024

To,

The Member Sec tary

Tamil Nadu PoH(tio Controi Board
No.76, Mouhnt Salai, Guindy
Chennaf™- 600032

Subject : Status of Compliance Report of Prakash Foods and Feed milis Pvt Ltd,
Recommendations as per TNPCB Complied, Request for Permanent revocation of Closure
of our factory

Reference : Lr.No. TNCPB/JCEE{M)/CPT/Tech.Board/2024 dated 7.03.2024
Application 9/2024 and Appeal 12/2024
Appeal No.26 of 2024(s2)

Dear Sir,

We are here by submitting our compliance report

[ s.No. Recommendations Action ta = S
1. | The unit shall previde sultable suction and Blofilter/Scrubber ma# l“S‘
hood arrangements to ccllect the Photos attached. Tr« ORTEESE el
steam/emission released during the
discharge of the digested raw material Complied
from both the loading and disckarge oints
of the digestor and wet scrubber follcwed
by an activated carbon adsorption tower
for control of odour generated from the
digestion process within three months
times

2. | The unit shall provide a suitable control Yes, the misting device with odour
mechanism to ensure the entire misting | control chemicaliis being used all time
spray pipeline network functions all the during operation of the plant. New
time during production. system from M/s.Pioneer, Bangalore has
| __| been ordered and commissioned and is |
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PRAKASH FOODS & FEED MILLS PRIVATE LTD.

Corporate Office : Prakash Towers, 3rd Floor, No, 1, Mettukuppam Main Road, Maduravoyal, Chennai - 600095,
Phone : 044-2378 1501 12378 1502 1 2378 1503 Email ; contact@prakashfeeds.com Www.prakashfeeds.com

[ working from 1 March 2024,

Complied.

3. | The unit shall provide CCTV cameras to | cCTV provided. Due to remote location
monitor the operation of mist spray | Data for uploading of videg images

pipelines in all the places including raw remains a challenge. However we are
material storage area and APC measures working on the same.

provided to and connect the same with
CAC of TNPCB with three months Complied.

4. | The unit shall improve the APC measures | Order placed on M/s AQc Systems,
provided to the pulverizes by plugging all | Chennai on 02/05/2024 for upgradation
leaks in the pneumatic conveyers, transfer | of bag filters in grinding and pulverizing
pipelines and the pulverizes and by [ area to reduce and contain dust
providing a bag filter of adequate capacity emissions, On 28/05/2024 the dust
with three months so as to completely control systems were commissioned and
arrest the fine dust emissions from the completed on 28™ May 2024,
pulverizing operation. Complied.

5. | The unit shall provide a detailed Proposal | Hoods and blowers for both sterilizers
along within timeline within three months | installed and connected to

for the installation of bio- filters with. Biofilter/Scrubber. Photos attached.
suitable blower arrangements to push the Trails in progress

air containing odour causing substances
from the western side to the eastern side
and pass them through bio- filters for
effective odour removal and to avoid
odour nuisance to nearby village of
Aryaperumbakkam.

6. | The unit shall provide proper cover for the | We have ordered from M/s UNEO Tech |
hammer mill and the screw convevers | on 26/03/24 to Provide suitable cover
provided in the hammer mill within three | for the screw conveyers” systems to
months to prevent dust emission from the | reduce fugitive dust emission in

Complied

crushing operation Hammer Mill  area, This  was
commissioned and completed on

15/04/2024

Complied.

7. | The unit shall Operate the plant during day | As suggested we are following the
time from 6am to 6pm to avoid odour and timings now.

air pollution In the nearby village during

night time. Complied.

8. | The unit shall ensure the raw material je, Yes, when wet sinews raw material

sinews received for processing shall not arrives, we reject the LOAD and

have moisture content more then the minimum  stock  level js being

_minimum possible value of 8% as reported | maintained, J




26

PRAKASH FOODS g, FEE LS PRIVATE LTD,

Corporate Office - Prakash Towers, 3rd Floor, No. 1, Mettukuppam Main Road, Maduravoysal, Chennai - 600095,

Phone : 044-2378 150172378 1502/ 2378 1503 Email :contact@prakashfeeds.com WWw.prakashfeeds.com

to minimize the odour from the raw ’
material Complied.

9. | The unit shall store the raw material as Misting spray device is in operation on
minimum as possible to minimize the | 3 days in Sinews Storage Area,

odour nuisance. The unit shall also 2nsure
that the mist Spray arrangements olaced Complied.
around the raw material storage area is in
operation even when the plant is not in
operation

10| The unit shall develop thick green Eelt at [ We have green belt developed all |
all the open Spaces available at backyard | around the compound wall of our
excluding electrical overhead line area. factory and we planted 300 more plants
as advised by TNPCB.

Complied,

As we have complied with the recommendations made by TNPCB. Request for Permanent
Revocation of Closure

Thanking you, _
For Prakash Foods and Feed Mills Pyt Limited

» a/‘_____"/\.
e

Dr. D.V.R. Prakash Rao
Chairman & Managing Director

Copy to : Joint Chief Environmental Engineer, Chengalpattu District,
Copy to : The District Environmental Engineer, Sriperumbudur




27,

BEFORE THE APPELLATE AUTHORITY, TAMILNADU POLLUTION
CONTROL BOARD, CHENNAI
Appeal No.12 of 2024

M/s. Prakash Foods & Feeds Mills Private Ltd.,

Represented by its Managing Director

Dr.D.V.R.Prakash Rao,

S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3 8630/1B

Kancheepuram Taluk,

Kancheepuram District .Appellant

Versus

1. The Tamil Nadu Pollution Control Board
Rep. by its Chairman
No.76 Anna Salai,
Guindy,
Chennai 600 0032

2. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Kanchipuram District 602 105 ..Respondents

INSPECTION REPORT OF THE UNIT OF M/s. PRAKASH FEED
MILLS PRIVATE LIMITED BY THE TEAM OF TNPCB ENGINEERS
FORMED VIDE PROCEEDINGS DATED: 23.02.2024
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INSPECTION REPORT OF THE UNIT OF M/s. PRAKASH FEED MILLS
PRIVATE LIMITED LOCATED AT S.F. NO 30/2 32/1 1/1 1/3 30/1A 32/2.32/3/30/18
KEELAMBI VILLAGE, KANCHEEPURAM TALUK & DISTRICT BY THE TEAM OF
TNPCB ENGINEERS FORMED VIDE PROCEEDINGS DATED: 23.02.2024.

Submitted by

Dr. R.Ethirajan, JCEE(M), Chengalpattu Region

Er. K.Prakash, DEE/TNPCB, Sriperumbudur
Er. P.S.Sampathkumar, EElTNPCB/0/0.JCEE(M) Chengalpattu.
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TAMILNADU POLLUTION CONTROL BOARD

INSPECTION REPORT OF THE UNIT OF M/S PRAKASH FEED MILLS PRIVATE
LIMITED LOCATED AT S.F. NO 30/2 32/1 1/1 1/3 3011 A 32/2.32/3/30/18 KEELAMBI
VILLAGE, KANCHEEPURAM TALUK & DISTRICT BY THE TEAM OF TNPCB
ENGINEERS FORMED VIDE PROCEEDINGS DATED: 23.02.2024:

L.Preamble

The unit of M/s Prakash Feed Mills Private Limited located at S.F. No 30/2 32/1
1/1 1/3 30/1A 32/2.32/3/30/18 Keelambi Village, Kancheepuram Taluk & District was
issued with direction for closure and disconnection of power supply under section 33A
of Water (Prevention and Control of Poliution) Act 1974 as amended and under section
31A of Air (Prevention and Control of Pollution) Act 1981 as amended vide Proc dated
09.01.2024 due to public complaint regarding heavy and unbearable odour nuisance.
Accordingly, power supply to the unit was disconnected by TANGEDCO on
10.01.2024.

Aggrieved by the Board's closure direction, the unit had filed an appeal before
The Hon'ble Appellate Authority in Appeal No. 12/2024. Hon'ble Appellate Authority in
its order dated 07.02.2024 had directed the Board to conduct an inspection within a
week and to submit report on 14.02.2024 and also to restore power supply to the unit
in advance

Meanwhile, the Board vide its letter dated 08.02 2024 has requested the unit to
approach Hon'ble National Green Tribunal under Section 33(A) of the Water
(Prevention and Control of Pollution) Act 1974 as amended for remedy as closure
direction was issued under both Water and Air Acts and hence the unit has preferred
an appeal before Hon'ble NGT(SZ) in Appeal No 26 of 2024 against the closure
direction issued by TNPCB vide Proc dated 09.01 2024 under the Water Act.

The Hon'ble NGT(SZ) in its order dated 16.02 2024 has directed the TNPCB to
camy out the inspection under the Water (Prevention and Control of Pollution) Act 1974
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TAMILNADU POLLUTION CONTROL BOARD
and Air (Prevention and Control of Pollution) Act 1881, and to file report before the
Hon'ble Appellate Autherity on the next adjourned date. In this regard, the Board vide
its Proc dated 22.02.2024 issued temporary restoration of power supply to the unit up
to 29.02.2024

Subsequently, the Hon'ble Appellate Authority vide in its interim order dated
28.02.2024 has directed the Board to conduct inspection within two weeks. Based on
the above said orders of the Hon'ble Appellate Authority and Hon'ble NGT(SZ), the
Board vide proceedings dated: 23.02.2024 constituted a Joint Committee to inspect
the unit and furnish a report. :

The Joint Committee inspected the unit on 05.03.2024 and submitted its
recommendations to the Board and in tum to the Hon'ble NGT (SZ) and Hon'ble

Appellate Authority.

1. Based on the Hon'ble Appeliate Authority order dated: 20.03.2024 & Hon'ble
NGT (S2) order dated 05.04.2024, the suspension of closure direction was
issued to the unit vide Proc. No.TNPCB/T1/F.000579/SPR/Suspension of
Closure /Water /2024 dated:18.04.2024 up to 17.07.2024, subject to the
condition that the unit shall comply with the recommendations of the Joint
Committee within a period three months.

2. Hon'ble Appellate Authority has granted extension of power supply for 45 days
from 17.07.2024 vide Its order dated: 05.06.2024. Further Hon'ble Appellate
Authority has permitied the unit to operate for further 3 weeks till inspection
report is filed vide its order dated 28.08.2024.

3. Now, Board vide Memo: T1/TNPCB/F.000579/OL/SPR/2024 dated:
29.08.2024 has requested the committee to inspect the unit again and submit
the present status of compliance with the recommendations of the Committee.
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TAMILNADU POLLUTION CONTROL BOARD
Il. Inspection and compliance status

Hence the unit was inspected on 05.09.2024 by the Joint Commitiee and based on
the observations made during the inspection the status of compliance with
recommendations by the committee is submitted as follows:

S.No

Recommendations

Action taken

1

P

~ The unit shall provide suitable
suction and hood amangements to
collect the steam/emission released
during the discharge of the digested raw
material from both the loading and
discharge pints of the digestor and wet
scrubber followed by an activated
carbon adsorption tower for control of
odour generated from the digestion
process within three months time

The unit has provided suction and
hood amrangements at inlet and
outlet of both digesters followed by
Wet scrubber with stack of height
30 feet to control odour generated
from the digestion process. (Photo
attached).

The unit is yet to provide Activated
carbon adsorption tower. The unit
has informed that the Adsorption
tower is not required to control the
odour from the digestor.

The unit shall provide a suitable
control mechanism to ensure the entire
misting spray pipeline network functions
all the time during production.

The unit has provided the mist
spray system all around the
process building near the roof and
in the raw material storage within
the production shed.

During inspection the mist spray
system provided was in operation.
However, the unit is yet to provide
control mechanism to ensure the
entire misting spray pipelines
network functions all the time
during production.

The unit shall provide CCTV
cameras o monitor the operation of mist

The unit has provided CCTV only
in the production area and has not
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TAMILNADU POLLUTION CONTROL BOARD

spray pipelines in all the places
including raw material storage area and
APC measures provided to and connect
the same with CAC of TNPCB with three
months

provided CCTV cameras to
monitor the operation of mist spray
pipelines & APC measures.

The CCTV cameras provided were
also not connected with Care Air
Centre (CAC) of TNPCB.

The unit has informed that the
same Is pending due to issues viz
identifying the vendor & difficulty in
Data uploading. However, the unit
has reported that the same will be
completed within 1 month time.

The unit shall improve the APC
measures provided to the pulverizes by
plugging all leaks in the pneumatic
conveyers, transfer pipelines and the
pulverizes and by providing a bag filter
of adequate capacity with three months
so as to completely arrest the fine dust
emissions from the

operation.

pulverizing

The unit has plugged the
leaks in the pneumatic conveyers,
transfer pipelines and pulverizes
and revamped the bag filters to
arrest the fine dust emissions from
the pulverizing operation. During
inspection no dust emission was
observed from the operation of the
pulverizer.

The unit shall provide a detailed
proposal along within timeline within
three months for the installation of bio-
fiters with suitable blower arrangements
to push the air containing cdour causing
substances from the westemn side to the
eastem side and pass them through bio-
fiters for effective odour removal and to
avoid odour nuisance to nearby village
of Aryaperumbakkam.

The unit has not furnished
proposal along with timeline for the
installation of bio- filters.
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The unit shall provide proper
cover for the hammer mill and the screw
conveyers provided in the hammer mill
within three months to prevent dust
emission from the crushing operation

The unit has provided cover
for the hammer mill and cover for
the screw conveyers in the
hammer mill to prevent dust
emission from the
operation. During inspection no
dust emission was observed from

crushing

the operation of the hammer mill.

The unit shall operate the plant
during day time from 6am to 6pm to
avoid odour and air pollution in the
nearby village during night time.

The unit has informed that
they operate the plant only during
day time from 6 AM to 6 PM.

The unit shall ensure the raw
material ie, sinews received for
processing shall not have moisture
content more then the minimum
possible value of 8% as reported to
minimize the odour from the raw
material

The unit has informed that
8% moisture content is maintained
in products and that they receive
raw materials with moisture
content in the range of 15- 20%.

The unit shall store the raw
material as minimum as possible to
minimize the odour nuisance. The unit
shall also ensure that the mist spray
amangements placed around the raw
material storage area is In operation
even when the plant is not in operation

The unit has informed that
at any point of time they keep raw
material stock required for 10 days
of uninterrupted operation.

In spite of the operation of
the Misting spray device in sinews
storage area mild odour was
observed during inspection.

10

The unit shall develop thick green
belt at all the open spaces available at
backyard excluding electrical overhead
line area.

The unit has developed
green belt all around the
compound wall of the unit and has
planted fresh saplings of 300 Nos
in the last 3 months.
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IIl. Recommendations:
In view of the above observations, the committee recommends that, the unit
may be permitted to carmry out operations for six months so as to comply with the

—

following conditions.
! 1. The unit shall provide activated carbon adsorption tower at the outlet of wet
scrubber for the control of odour from the digestion process.

' 2. The unit shall provide a suitable control mechanism to ensure the entire misting
spray pipeline network functions all the time during production.

The unit shall provide CCTV cameras to monitor the operation of entire mist spray
pipelines and APC measures and connect the same with CAC of TNPCB.

4. The unit shall provide a detailed proposal along with timeline within three months
for the installation of bio- filters with suitable blower arrangements for effective
odour removal and to avoid odour nuisance to nearby villages.

@ The unit shall ensure the raw material ie, sinews received for processing shall not
have moisture content more than 13% as reported in its reply dated: 03.01.2024
for the show cause notice issued.

6. The unit shall not store raw material more than 10 days requirement at any point ‘.
of time.

7. The unit shall carryout AAQ / Emission survey covering odorous substances
through TNPCB laboratory.

The unit shall not park trucks loaded with raw materials outside the unit premises
at any point of time.

This is submitted for kind information please.

Emtrmn!%iﬁamm, nism;h ‘&Engineer, Joint Chief Enﬂmnihﬂ?k?g’fr?e‘er

TNPCB, TNBEB, Sripelymbudur (Monitoring)

Olo. JCEE (M), TNPCB
Chengalpattu Chengalpattu Zone
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BEFORE THE HON'BLE APPELLATE
AUTHORITY, TAMIL NADU
POLLUTION CONTROL BOARD.

Appeal No.12 of 2024

M/s. Prakash Foods & Feeds Mills Private Ltd.,
Represented by its Managing Director
Dr.D.V.R Prakash Rao,

S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3
8630/1B

Kancheepuram Taluk,
Kancheepuram District ... Appellant

Versus

1. The Tamil Nadu Pollution Control
Board
Rep. by its Chairman
No.76 Anna Salai, Guindy,
Chennai 600 0032

2. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Kanchipuram District 602 105

..Respondents

REPORT FILED ON BEHALF OF THE
RESPONDENTS- TAMIL NADU
POLLUTION CONTROL BOARD

Advocate for Respondents: - TNPCB
Thiru.Sai Sathya Jith,
Advocate, Chennai.

Date:25.09.2024.
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BEFORE THE HON'BLE APPELLATE AUTHORITY, CHENNAI
TAMIL NADU POLLUTION CONTROL BOARD
APPEAL No. 12 of 2024
IN THE MATTER OF:
M/s. Prakash Foods & Feeds Mills Pvt. Ltd.
Rep. by its Managing Director,
Dr. D.V.R. Prakash Rao,
S.F. No. 30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3, & 30/1B
Kancheepuram Taluk,
Kancheepuram District ... Appellant
Vs.
1. The Tamil Nadu Pollution Control Board
Rep. by its Chairman
No. 76, Anna Salai,
Guindy, Chennai - 600 0032 and another ... Respondents
ADDITIONAL TYPED SET OF DOCUMENTS FILED BY THE
APPELLANT
S. No. Date Description of Page No.
Document
1. 08.11.2024 Compliance report 1-26

submitted to the
Respondent Board

Certified that the above document is true copy to the respective
original.

Dated at Chennai on this the 19th day of November, 2024.

Counsel for Appellant
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[\ PRAKASHFOODS & FEED MILLS PRIVATE LTD.

Corporate Office : Prakash Towers, 3rd Floor, No 1, Mettukuppam Main Road. Maduravoyal, Chennai - 600095.

BT Phone : 044-2378 1501 /2378 1502 /2378 1503 Email - contact@prakashfeeds com  www.prakashfeeds. com
To Chennai
The Member Secretary 08.11.2024

Tamil Nadu Pollution Control Board
No:76, Mount Salai, Guindy
Chennai - 600032
Subject : Status of Compliance Report of Prakash Foods and Feed Mills Pvt Ltd
Dear Sir,

We are here by submitting our compliance report

Please find below the steps taken by us to comply with the recommendation made by
TNPCB. Copy of the Work order, Proposal and Payment Voucher attached for your perusal

1Y

| Sl.Nc | Recommendations Action taken
i1 | The unit shall provide Activated carbon absorption tower | Ordered Activated Carbon
at the outlet of the wet scrubber for the control of odour | Absorption Tower from Ensys
! i from the digestion process India. Advance of Rs. !
i } 20,00,000 paid on 08/11/2024 |
i [ by Cheque Number 043126
[ ! Total Order Value of Rs.
; i 50,00,000 + GST !
.‘ i Being Complied __
{_2 ‘ The unit shall provide a suitable control mechanism to Work order for alarm system i
f | ensure the entire misting spray pipeline network given to Ensys India |
{ { functions all the time during production. Being Complied — ]
|3 The unit shall provide CCTV cameras to monitor the | CCTV provided. Butdue to |
| operation of mist spray pipelines in all the places | Remote location Data for |
’ including raw material storage area and APC measures upload of high date videg |
| provided to and connect the same with CAC of TNPCB ' images remains a challenge.

= f with three months | We are working on the sama. |
4_ | Complied ;
| 4 The Unit shall Provide a detailed proposal along with | Ordered Activated Carbon |
I timeline within three months for the installation of Bio- | Absorption Tower/ Bio-Filter
i Filters with suitable blower arrangements for effective | from Ensys India. Advance of
| cdour removal and to avoid odour nuisance to nearby i Rs. 20,00,000 paid on
] village. | 08/11/2024 by Cheque
i ' Number 043129 Total Order
i | Value of Rs. 50,00,000 + GST
. | Being Complied _
! 5 i The unit shall ensure raw material le, sinews received for | Yes, when wet sinewsraw
‘ : processing shall not have moisture content more than material arrives we will reject |
i 13% as reported in its reply dates 03:01:2024 for the the load '
‘ :

| show cause notice issued. Complied
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Corporate Office : Prakash Towers, 3rd Floor, No 1, Mettukuppam Main Road. Maduravoyal, Chennai - 600095.
Phone : 044-2378 1501 /2378 1502 / 2378 1503 Email * contact@prakashfeeds com www.prakashfeeds com

6 The unit shall not store raw material more than 10 days
requirement at any point of time.

|

Since our material can be
procured only for 8 months in
a year due to 4 months of
monsoon and vendors in long |
distances. This would not be
possible as it hinders ours
operation. Our approval from
TNPCB is for processing 2000
tons per month. Hence we
may be permitted to store one
month inventory to manage
the rainy season. i

7 | The Unit shall carryout AAQ/ Emission Survey covering
odorous substances through TNPCB Laboratory

.-

, Being Complied

We will be doing once the new
machinery is commissioned

8 The unit shall not park trucks loaded with raw materia Is
outside the unit premises at any point of time.

Yes, the trucks are sent inside
the unit the moment they
arrive there.

Complied i

Thanking you,

For Prakash Foods and Feed Mills Pvt Limited

KN v et

=~ Dr. DV.R. Prakash Rao

Chairman & Managing Director

Encl :

1. Our Purchase order to M/s Ensys India along with the proof of payment of advance

1. Quotation from M/s Ensys India

Copy submitted to
1. The DEE / TNPCB, Oragadam, Sriperumpudur
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i Corporate Office : Prakash Towers, 3rd Floor, No. 1. Mettukuppam Main Road, Maduravoyal, Chennai - 000cs
Phone : 044-2378 1501 /2378 1502 /2378 1503 Email - contzci@prakashieeds com WA orakeshizass -

G/
é; PRAKASH FOODS & FEED MILLS PRIVATE L 17,

e, 8" Nevember 3024
M/s Ensys India

Zhenna;

ear Sir,

We are pleased to give you the work order for proposal with reference numb=r EST/SCR/P-3182/2
satisfy the below condition laid by the Appellate court at our Kancheepuram Factory.

1. Providing Activated Carbon Absorption Tower at the outlet of Wet Scrubber 7or the controi of d. -
*om Digzstion Process.

Z Alarm system to ensure the entire misting spray works during production process
3. Bio Filters with Suitable Blowers arrangement for effective odour removal

As we are working with Court orders we request you to strictly Adhere to Delivery z2rg Commissian -
zates as below

iy

1. Delivery of Machinery to our Kancheepuram Factory - 15" of December

LY

& insialiation and Commissioning of the above machinery - 20™ December

/@ are issuing a cheque dated ©08.11.2024 for amount of Rs. 20,00,000 | Twenty Lavhc ) as agvance

SUVaelILE,
Request you to ensure we have no further issues with Odour including tha oic arc new machiner,
supplied by you,
“hanking you

ror Prakash Foods and Feed Mills Pvt Ltd

~~
7 N\ rd 4 ; F A
. L™ » H ‘l
7/ - f Ko Iy i._.-—"- s
_’,_..--‘/] . . J;‘,f.!f..w
- - 3

Or. D.V.R. Prakash Rao 1%
TR
ir!
Chairman and Managing Director l A
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‘¥YRAKASH FUUDS & EEED MILLS PRIVALE LIMNIIED PSVITORE - BXH

i Numbar ! Data

¢ Prakash Towers, No.1, Mettukuppam Main Road, 1460 " B-11-2024

: 3rd Floor, Maduravoyal, Chennai - 600085, |
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Contact
==
From: Kannan-Sr Consultant - PMC [kannan@ensysindia.com)
Zent: 05 November 2024 03:50 PM
Te: Contact@prakashfeeds.com; shriramd74@gmail.com
Ce: Alenkar. K. Nathan; A K ASWIN
Subject: Re: PRAKASH FEEDS - ODOR ABATEMENT SYSTEM - PAYMENT
Attachments: ENSYS - PFM - ODOR - PROPOSAL - 05.11.2024.pdf
Dear sir.,

iFarther 1o our meeting at your office. we wish to enclose our techno commercial proposal for
augmentation of Odour abatement system for cooling zone and raw material zone.

Kindly issue your Purchase order for execution of our proposal and we thank vou for vour opportunity to
work with your esteemed organisation.

Kannan Selvaraj
Sr. Coazultant - Strategy & Planning
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Poultry feed manufacturing adoptin

stock for domestic consumption, specifically with high nutrient contents is globally emphasized.

Production of meat worldwide from 2016 to 2023
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and has other great nutritional

MBM contains a lot more calcium for growing
much more energy dense and, therefore, more eificient chicken feed,

While giving the essential ingredient in the feed to the poultry farms, it is imperative to note that such feeds
have to be prepared out of either poultry or meat products to achieve the desired quality in the end product,
Obviously such Processing would involve meat and meat bone usage which would carry along with it’s the
inherent odour which at times would be of concern to the work zone and surrounding environment.

The plant has adopted a reasonab

ly automated technology in the production process to minimize the extent of
exposure of the raw material sto

rage as well as during the production process.

The company has setup a highly sophisticated

“Protein Recovery Plant” with advanced automation in the
manufacturing of High Quality Multinutrient —

Poultry Feed Supplement — BIO-A-PRO.

ENSYS TECHNOLOGIES [1 pyT. LTD.,
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TEL: 044 23715193/ 23715435

F-Maun - Aneveflanewriodia oa

:j
Do
< ‘
)

8 10 high standards is the order of the day considering the quality of feed
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ODOR CONTROL - INTRODUCTION AND METHODOLOGIES

Odour control is an essential part of operations for industries trying to keep up with increasing government
emission regulations and to improve conditions for workers and neighbours.

. deodorizers and don't address the elimination of potentially toxic gases, or as they eliminate odours, they

|
!
| As odour control solutions are offered up, many fall short in one or two areas. Either they act as mere air
j introduce hazardous compounds into the area they “clean”.

- Hence it is imperative careful selection of a particular scheme to eliminate the odor has to address only the
: core issue leaving no other waste constituent to be handled with.

CAN ODOR BE MEASURED?

Odor is one of the most difficult things to measure. As most samples of odorous air contain a cocktail of smelly
substances with each different odour thresholds it is near! y impossible to have an on-line analyzer or measuring
system which can quantify and differentiate between these components. The standard method for measuring
; odors is the olfactory method. In a nutshell, samples of air are taken from the odorous source and are
‘measured” by a panel of people

| TYPICAL ODOR SOURCES AND TS CHEMICAL NATURE
| ODOR PREVIEW

L tha
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Odor is a cocktail of possibly hundreds of different organic components.

Weight concentration is mostly very low, but the odour-concentration (

to just being able to detect it) can be very high.

Odour-components with the lowest conc
the human nose could very well notice

on odour-emission.

Each odour-component can mask or amplify another component within the cocktail.
mponents and their concentrations will vary in time due to differences in
raw materials, weather-conditions,etc.

Odour is dynamic, since the co

ECISAT 3

=number of required dilution’s in order

entrations (sub-ppb-range) cannot be detected by GC or GCMS but
them. So by this way it is impossible to make calculations or predictions

process- conditions, It is impossible to calculate odour reduction
efficiencies without olfactometric measurements, because of the above-mentioned reasons.

ODOR MEASUREMENTS AND CONTROL MEASURES
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Frurntl'leabmelableitkeﬁd&ﬂﬂutHy&ogm&d#ﬂekagthahonhﬁﬁmmogn&bnandlm
same accounts for the main odor at the facility area as well.

Hence any system proposed shall ensure the maximum elimination of H2S to ensure odorless ambience around the facility.
This proposal isbehgnndewim&nabovetuﬁdudtnhloamt&rﬂnrﬂ:mﬂchnlmiauﬁkhkﬁbemted
&wnd\ecmmoﬁi\gpmcesdlallabobeaddmseduihﬂybyuayofﬂwmrbimim of absorption scrubbers proposed.

The concept of adsorption followed by absorption is recommended to ensure the maximized neutralsiation of
odor causing constituents. A dry scrubbing in the form of carbon adsorption system followed by a wet
scrubbing in the form of a packed tower is proposed.

Alternatively considering the replenishment of the activated carbon at definitive intervals, it is proposed to
have two stage scrubbing with direct absorption technique.

OVERVIEW OF THE PLANT IN SPECIFIC TO THE ODOR CONTROL / ABATEMENT REQUIREMENTS

The probable and observed sources of the odor causing zones in the complete production facility is
categorized as follows with its criticality and priority of addressal of respective zone is depicted as below

SKo lones . Odor Status . Current Contrals

Cl m with natural ventilliation. Extensive green beit

over being developed around the shed in the periphery for
rabatement . Being a larger shed, the devising of 2

ssed control mechanism is not technically feasbile. Odor

evtralisers is being sprayed around at regulated intervels |

through automated timer based atomisers

" g Zone duting charing and Discharging phase is

buting toa high leve! of odorous nuisance, which is the |

wide the plant area, inviting an imminent oder control system

' address the issue

1 JRaw Matemlsmage Significant

Discharge

: ‘ing 2o 1T High during Charging &

Foutd -4

e processed mix is reasenably dried and hence the edor iccue

nat attributed. However the entire plant area is provided with
f neutraliser atomising sprayers which are cperating on

imer based at defined intervals

- ol

4 Padd_i\g Ione. B : Insignificant Does not tequra any focus currently

3 inrying anﬁ Mi]hzglnw Moderatr;-

Respeclinonesamcmetdwiﬂmplh\dodorabdmwﬂmfwamhgﬂwodmi&mrdhgmimul to
thebestufeﬂ‘lciency,givmthenatmofupenﬁm'
‘Wiﬂuﬂmeabaveobservaﬁonaﬂeraﬂm.q;hphmmdy,hmd&gmisfomsedtobeaddmswedmpriu-ityui:ha
deﬁﬂinemmmﬂnodmﬂm@mabammmpmpeﬂyw

ODOR ABATEMENT
Specific Considerations

* May vary from the application and source

! Zones are referred in the proposal for its systematic scheme implementation

ENSYS TECHNOLOGIES [I]PVT.LTD,,
41, 7™ AVENUE, ASHOK NAGAR, CHENNAL: 600 083
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* Suitability of using any de-odoriser

* Probable cause of Implication with the medium to controlled

* Efficacy levels

¢ Any other toxic compound / waste generation, which warrants treatment

* Importantly cause to the basic ingredient which may loose its core essence.

Available Techniques

Bio Filters

!
For Closed Loop Segments i
* More Localized

* Primary Objective of Odor Elimination

Bio Scrubbers

For Any Conditions

Custom Made

Can Handle any amount of odorous volume
Importantly does not leave any waste to handle

Thermal Oxidisers

For Any Conditions, especially covering a larger volumes of VOC’s.
Custom Made

Can Handle any amount of odorous volume

Requires steam as a motive force for indirect heating or automated burners using low pollutant fuels
for direct contact oxidation

ENSYS TECHNOLOGIES [I]PVT.LTD,,
41, 7™ AVENUE, ASHOK NAGAR, CHENNAL: 600 083
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INSTALLED SET UP - PROCESS DESCRIPTION- COOKER AREA — ZONE - 2

BIO ABSORPTION SYSTEM

The installed set up as described earlier shall house
systems and equipment’s to cater to the requirements of
elimination / neutralization of odor / toxic vapours.

The scheme installed is an alkali absorbing scrubber to
be operated to overcome the odorous H2S and Ammonia
as well as other mercaptans.

The scheme involves a suction blower for complete
exhausting and providing adequate air discharge from the
source of odor emanation and allow the same to pass
through the set of scrubbers proposed.

The system incorporates installation of an 1D fan to
ensure thorough suction in the enclosed area of
operation. The isolation provision of the suction hoods
shall ensure minimal drawl of air into the system which
shall enhance the operational economy of the system
especially in-terms of lower flow handling resulting in
lesser power consumption. Hence the installed system in
each zone shall work in common and cater to the
requirements of system connected thereof,

The installed set up is a packed scrubber type with re.
circulation provisions with an ID fan [ Suction Blower ]
housed at the appropriate location to cater to the
required draft requirement.

Solenoid Operated dampers are installed o ensure
minimal manual involvement and the operation is fool
proof and adequate to handle the odor abatement.

DESIGN DATA - UNDER WHAT CONSIDERATIONS
THE ODOR ABATEMENT IS INSTALLED

*  While opening the door the Feeding part of the
Cooker for discharge and refill the fumes with
heavy odor from the cooker is getting diluted in
the atmosphere air and generated the heavy
odor around the cooker and discharge area.

*  Besides there are two extraction points wherein
the system would be in operation continuously
extracting the odorous air mixture to provide a proper ventilation in the wo
neutralization at scrubber prior to being discharged.

rking zone and a

ENSYS TECHNOLOGIES [I] PVT.LTD,
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*  The above observation calls for an introduction of a two-stage scrubbing arrangement is installed for
the odor control which shall have alkali dosing for effective neutralization and absorption of odorous
compounds. b EETE

* The entire system is expected to operate on
closed loop for an effective odor control.

. * The feed area shall have an open hood.
though which shall partially exhaust the
i surrounding ambient air as well.

. * There shall be a secluded set of extraction

;' hoods with dampers [ solenoid operated] for
i the two sets of cookers and with its outlet
connected to a common duct shall be taken
outside the shed area for treatment for odor.

* The common duct taken outside shall be
allowed to pass through two sets of identical
scrubbers one with parallel flow and the
other with counter flow for effective
neutralization. A cris- cross arrangement not
only suiting the plant conditions but
important shall ensure a longer residence
time for the odorous compounds to expose
itself to the dosing mediums and get
neutralized prior to getting exhausted out of
the system as a clean air.

*  Flue gas/ Odorous air mixture from the
cooker source is passed through an
innovative and improved wet scrubber
[packed column] to control particulate and
neutralize the gaseous emissions. The
scrubber is a cylindrical vessel with an array
of liquid (alkaline medium) spraying nozzles
through a distributor at the top of the
scrubber with spraying arrangements at an

g optimal elevations for effective contact of

both the mediums, which eventually forms

the first stage followed by the same exist an

array of spray nozzles provided through a

specially designed nozzles. The fine spray at

a high velocity shall ensure complete

elimination of the particulates. The relatively - s

cleaner gaseous mixture is exhausted witha ~S=aZEplines st

mist eliminator in place to remove the moisture particulates.

¢
L0
3
n
}
t

ENSYS TECHNOLOGIES [1] PVT.LTD,,
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ODOR ABSORBER - PACKED SCRUBBER

Odorous Air Mixture and water [ neutralizing medium] are maintained in a counter flow path to
increase the efficiency of scrubbing. The very idea of selecting this scrubber with two stage spray
with packed column out of different options available is owing to the following criteria.

Efficient in Odor Control

Low pressure drop

Operational / maintenance ease.

Higher Mass transfer efficiency and particulate removal.

Back Washing not required owing to the trappment of particulates collected in the bottom of the
scrubber itself.
The scrubber system is provided with a handheld pH indicator for measure of pH. Alkali would be
dosed appropriately and the pH range of 9-11 in the scrubber recirculation tank would be
maintained. There shall be TDS indicator also provided for monitoring the increase in TDS of the
scrubber water prior to being discharged outside to the drain pit.
The system shall also house electrically operated dampers for selection of the individual cookers in
operation, therefore optimized use of power and reduced operating cost as well.

VFD is provided for the Induced draft blower to operate at desired speed for a reduced power
consumption on optimal or low loads.

ENSYS TECHNOLOGIES [I]PVT.LTD.,

41, 7™ AVENUE, ASHOK NAGAR, CHENNAI: 600 083
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AUGMENTATION - PROCESSING AREA — ZONE 2 & 3 - WITH ADSORPTION UNIT

| SCOPE OF SUPPLY AND SERVICES _
ENSYS EXISTING  CLSTOMES
ENGINEERING :
01. Engineering X El
SQUITMENT - ODOR CONTROL DEVICE f
| i
_% 02. Shed Construction and Coverage X Y ’
. 03. Common Headers and Collection Hoods X X _ 1
04, Odor Absorption = Scrubber System X
| 05. Scrubber Re-circulation System X :
06. Suction Blower with inlet guide vane \
07. Chimney / Vent X
08. Odor Adsorption = Activated Carbon Tower-- X
09. Common Headers and Collection Hoods =
10. Dampers X ]
1. Electrical & Instrumentatin”™ = ¥ " - X |
12, Ductingand Supports -~ .t X i
13.  Support Structures - : X i
[
SUITMENT  © GENERAL - SERVICES
14, Installation of equipment X X ]
15. Installation Supervision X '
16. Equipment Foundation .
: 17. Commissioning Supe;-vision X t
: 18.  Training X "

ENSYS TECHNOLOGIES [I] PVT. LTD., ,-‘
41, 7™ AVENUE, ASHOK NAGAR, CHENNAI: 600 083

».- i
- TEL: 044 23715193/ 23715435 {
(:1 l l‘q -\/ nq E-MAIL: ensys@ ensysindia com |
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TECHNICAL DATA
AIR VOLUME CALCULATION

Source #1 : COOLING VESSEL - Proposed - To be Augmented - ZONE -3
Discharge From Feed Hopper Via Screw conveyor and Receiving End of Cooler
Capturing Velocity of Hood 1 1.0 M/sec

Volume to be extracted ! Approx. 3000 m?/hr

Source #2 : PULVERISER FEED VESSEL Proposed - To be Augmented - ZONE .3
Discharge of Cooler and Receiving end of Feed Vessel

Capturing Velocity of Hood 1 1.0 M/sec

Volume to be extracted :3000 m3/hr

Source #3 : OPEN SOURCE -~ PROCESSING AREA Proposed - To be Augmented - ZONE.2

Open area in the processing zone right from cooler to pulveriser feed tank - covering a distance of approx 13-
18 mts

Capluring Velocity of Hood : 1.0 M/sec

Volume to be extracted 14000 m3/hr

dource #4 : Cooker System - 2 Nos - Operating at defined cycles - One after other ~
Extraction Duct - Existing ~ ZONF-2

Capturing Velocity of Hood 1 1.5 M/sec

Volume 1o be extracted 113500 m3/hr

Operational Sequence

1. While assessing the production process, first the raw material is cooked in the cooker wherein the raw

material is conveyed through closed conveyor into the cooker

Cooking operation takes upto 40 minutes per batch

Charging and Especially the discharge post cooking emanates odor from the moisture laden raw

material

4. The cooked raw material is subsequently decanted and conveyed 10 a cooling vessel prior 1o being
pulverized through a pulverizer which is installed already with a bag filter . The cooling vessel being
open with a fan provided for cooling is one source found to emanate odor from the cooked material

5. The cooled raw material bearable for pulverization is subsequently conveyed to a feed vessel. The feed
vessel is also open to ensure the possible cooling of the material being pulverized emanates an odorous
compound which needs and addressal.

o

Observation

1. The operational sequence as explained above, reveals the stages and places of odor emanation is not
static with respect to all the system vessels and it commensurate with the flow of the cooked material
only

2. Currently the scheme of Absorption through scrubbing with two stage absorption provision is already
installed through a suction blower which is functioning well for the cooker side

3. The area subsequent to the cooking is to be addressed is the point to be noted

3. Since the cooking is being done in closed loop operation and the odor emanating only during the
discharge post cooking, the exhaustion of odorous vapours is required only during that time

5. Rest of the time, the exhaustion could follow the cooked material path till the pulveriser

6. Therefore, the requirement of exhaustion applies only to areas, which warrants mainly following the

path of the feed material.

However 1o optimize the energy conservation and also to maintain the work zone environment

balance, the system shall be in continuous operation with exhaustion in all the possible suction hoods

/ points so as to provide proper ventilation as well as neutralization of odors.

~1
.

ENSYS TECHNOLOGIES [1] PVT. LTD,,
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Recommendation

8. With the above observation the following operational recommendation is being made, it is preposed
to install collection hoods with common ducts running right through the cooling vessel upto the
pulveriser feed vessel. '

9. The existing selection switch of dampers between the two cookers shall continue to function for
selection of the cookers in operation.

10. However there shall be no further dampers in the system which shall separate the exhaustion process
anyways / anytime.

11. Selective dampers are provided in two places - mechanically operated through chains for am

conditions of excessive emanation from either of the sources, which needs and immediate or focused
address at times.

12, The overall volumetric flow rate to be handled is accounted and accordingly a new fan shall he

installed in place of the existing one with high volume as well as high head to augment the suction
requirements,

Total Air volume to be extracted and handled by the Adsorption Box + ID fan = Existing + To he augmented

Extraction System — Existing - Duct System - A : 14000 m3/hr [ Max]
Augmented Requirements - Proposed — Duct System - B : 10000 m3/hr [ Max |
Collective Volumetric Flow Rate : 23000 m3/hr

Since increased velocity is induced through new suction system, necessity of any changes on existing set up is
not warranted.

Also the requirements for the augmentation would be as follows

ENSYS TECHNOLOGIES [1] PVT. LTD.,
o 41, 7™ AVENUE, ASHOK NAGAR, CHENNAL: 600 083




Lé

M/, PRAKASH ‘0095 ’\ ‘FF:J Mitis mT
; “ ;

AUGMENTATION PLAN - ADDITION OF ADSORPTION SYSTEM - PROCESSING AREA _I

S

5.No

Installed

Remarks

System

To be Installed

gt A

Scrubber System - -

Installed and

‘\-f'::.c : ._

~
]

|

No Changes ‘

."-Q'_'-:- hsﬁ{lqgaw

Expansion bellow to be

. [instalied across the
-!Iadampnmsystemouﬂetf

mlet

Inlet connection would
be modified

—
|
]
'
|
|
i
I
i
|
i

Installed and

Increased for suction

|40 HP

Plan.

NewAugnnemaﬁm 3

Not Proposed earlier and'
hence not provided

w

Na Changes

New Axgunenhhm

=g
Ky R

to beimhlled new

new ducting with suction
hood arrangement

LTD. KANCHIEBE RAn:

Panel .___; 14

{Commissioned for
~{the components

- |already in operation r-'_-‘

No Changes
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ADSORPTION TOWER TECHNICAL SPECFICATIONS — PROCESSING AREA AUGMENTATION -ZONE-2&3

1) Application : Odor exhaust from Processing Area
2) Type of System : Activated carbon granules (for treating Odorous
Air Mixture)
3) Capacity : 25,000 CMH
3) Process Temperature : 40 Deg C - Max
5) Expected Dust and Fume Temperature : 50 Deg C - Max
6) Size of Tower : 1500 H x 2200-2400 L | Approxj
7) Type of Tower - Static granules activated carbon tower :
8) Filter : Activated Carbon Filter .‘
9) Pressure Drop : 80-100 mmwC i

10) Features :
1. Exceptionally high hardness and crush strength. |
2. Excellent balance of performance and pressure foss, |
3. Broad spectrum affinity towards most organic :
vapors and odors. ]
Perfectly suited to multi contaminant streams.

-

s
L Al aagh . b

— 38 Ig i
|

2T )

Operation cycle proposed after careful study on the operational methodology as being practiced

1) Zone 3 shall be operated when Zone -2 - Cooker in operation )

2) Adsorption Tower shall be designed and installed for a volumetric flow rate of 25000m3/hr only

3) A new ID fan of capacity 25000 m3/hr @ 250mmWC head and a connected load of 40 HP is
proposed

ENSYS TECHNOLOGIES [ PVT.LTD.,
»- 41, 7™ AVENUE, ASHOK NAGAR, CHENNAL: 600 083
N Nm A~ TEL: 044 23715193/ 23715435
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| BIO FILTER SYSTEM WITH EXTRACTION ARRANGEMENTS ~ RAW MATERIAL STORAGE AREA - ZONE-1 l
.‘ SCOPE OF SUPPLY AND SERVICES |
] ENSYS EXISTING  CusTomace

j CUUNEERING |
- 01, Engineering X i

FAVIENT - 2DOR CONTROL DEVICE

02. Shed Construction and Coverage X E

03. Common Headers and Collection Hoods X :;
04. Suction Blower with Inlet Guide Vane X
05.  Chimney / Vent X i
06. Odor Adsorption = Activated (_Iarbcn Tower X {
07.  Common Headers and Collection Hoods X 3
08. Electrical & Instrumentation X
09. Ducting and Supports X 5
10. Support Structures X X

fAIEMENT L GENERAL - SERVICES
1. Installation of equipment X A
12. Installation Supervision X
13. Equipment Foundation "
14. Commissioning Supervision X
15. Training X

ENSYS TECHNOLOGIES [IJPVT.LTD.,
- 41, 7™ AVENUE, ASHOK NAGAR, CHENNAI: 600 083

- - —— —— TEI- Ad4 7171107 1 937 1ca3e
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PLAN FOR NEW BIO FILTER - ADSORPTION SYSTEM FOR RAW MATERIAL AREA

S.No System = . | - i 8ta Remarks

- .]___

<t o x wi g Proposed to be installed
Bl Filter » ivin v it iR SR S

sorption System - | <=~ .. iobe installed at the location
J\dﬂ)l. g phlt-ll.!‘S_ym:__.l'l__: B T REERE kDA recommended by TNPCB

B A e | Propased to be installed E
SN installed : at the location 5
ORI LY recommended by TNPCB

2 ID Fan Symn‘: %

A R S COPRCK - |25 HP is the estimated
i ol ' power at the motor for
the overall exhaustion of
the odorous air mixture
in the raw material |
storage |
1

A common duct with

- _|individual sprial arm
--|ducts with drop out hood

arrangements is

proposed

the vent acros the '
filtration system shall be
|directly vented to a
|height of 6 mtrs from the
ground level

new control panel with |
all basic panel
components/ starters is
| proposed

ENSYS TECHNOLOGIES [I] PYT.LTD.,

M/s. PRAKASH FOODS & FIED MILLS P T TO, KANCMEr S 22




M/s. PRAKASH FOODS & FEED MILLS BYT LTD, KANCHEE2| g
IRPINAL 15 AT

BIO FILTER - TECHNICAL SPECFICATIONS — RAW MATERIAL STORAGE AREA - ZONE -1

1) Application 3 Odor exhaust from Raw Material Area
2) Type of System . : Activated carbon granules (for treating Odoraus
Air Mixture)
3) Capacity g 25,000 CMH
4) Process Temperature : 40 Deg C - Max
5) Expected Dust and Fume Temperature  : 45 Deg C - Max
6) Size of Tower : 1500 H x 2400 L [ Approx ]
7) Type of Tower i Static granules activated carbon tower
_[ 8) Filter : Activated Carbon Filter
H 9) Pressure Drop - 80-100 mmW(C
i,' 10) Features :
! 1. Exceptionally high hardness and crush strength.
2. Excellent balance of performance and pressure loss.

|

| 3. Broad spectrum aifinity towards most organic
: vapors and odors.

! 4. Perfectly suited to multi contaminant streams.

SUCTION BLOWER WITH INLET GUIDE VANE [ Existing ID fan shall be relocated |

i'
|
j Blower required for developing necessary pressure in the system shall be provided along with all
| required and concomitant accessories.

|

|

I

Make : ENSYS
Type of Fan : Centrifugal DIDW — Overhung
g Capacity : 25,000 CMH
! Number of Fans - 1 Number
i Static Pressure : 150-200mmWwg
1‘; Fan Speed - 980 Rpm
b Motor Rating : 20 kw / 4 Pole [ 25 HP |
; Drive : Direct Coupled
! Motar Specification : TEFC 5q. cage Induction Motor with IP-55 protection Class” F”
i Insulation, 3 phase, 415V 50Hz. - IE#3
' Casing : 152062 - Gr. B/5mm thk
Impeller : 152062 - Gr. B/8/6/5mm thk
Hub and Shaft : ENS
Inlet Cone : 152062 - Gr. B/4mm thk
Material Used in other parts of Fan: 1S 2062
Damper 3 152062 - Gr. B/5mm thk
CHIMNEY
_ Casing - 152062 - Gr. B/4mm thk up to 6mtr

ENSYS TECHNOLOGIES [I] PVT.LTD.,
»- 41, 7™ AVENUE, ASHOK NAGAR, CHENNAL: 600 083

N




M/s. PRAKASH FOODS & FEFD AMILLS AT LTD, KANC HFEPLSA:

| i)

EXCLUSION:

e daians

2)  Any kind of Civil work which is otherwise not specified but forming a part of the complete system
3) Incoming cable from your source to our Panel !

4) Plant lllumination as may be required

|
! 1) Civil Foundation for New Equipments wherever proposed based on drawings provided by ENSYS
i
% 5) Any Instruments - other than those mentioned in our scope of supply

|

i
|}
6) Operation and Maintenance :

ENSYS TECHNOLOGIES [I] PVT.LTD,,
®- 41, 7™ AVENUE, ASHOK NAGAR, CHENNAL: 600 083

Oy Q.‘ YA TEL: 044 131|5|93!23315435




M/s. PRAKASH FOODS & FEFD MILLS PAT LTD, KANCHEFRE R4

COMMERCIAL OFFER:
UNIT RATE
SI.NO. DESCRIPTION Qry
RS, P
1 | ADSORPTION SYSTEM - AUGMENTATION ~ PROCESSING AREA - [ .\
ZONE2 &3 :
R T e 50,00,000
5 | BIO FITLER SYSTEM WITH EXTRACTION ARRANGEMENTS - RAW Vi
MATERIAL STORAGE AREA — ZONE-1 : =
GRAND TOTAL 250,00,000

Note:
1. Rates are exclusive of GST @ 18%.
2. Rates are inclusive of Transportation, Packing and Forwarding Charges.
3. Freight and Insurance Charges included.
4.

Any other features/ provisions other than specified in the proposal be considered extra.

Paviment Terins:
*  50% as advance along with the order.

» 40% against supply of all equipment.
* 10% against successful installation & Commissioning.

Delivery Span:

The complete system shall be manufactured, supplied, installed and commissioned within a span of 110" .

wechs from the date of receipt of order along with advance.

Validity of Proposal:

The proposal shall be valid for a span of 30 days from the date of this offer.

Couipment Warranty:

All materials supplied by ENSYS Technologies (1) Pvt Ltd., shall be guaranteed against defective materials’
waorkmanship for a period of 12 months from the date of commissioning or 18 months from the date of dispaich
thereal, whichever is earlier, provided that the equipment are handled, stored and maintained by the Purchascr
as per Standard Engineering Practice and as per the instructions of ENSYS Technologies {11 Pat Ltd., and
provided further that the equipment have not been put to abnormal conditions or improper use and the defects
are not due to normal wear and tear. All bought-out equipment will be guaranteed on “back-to-back basis” bs

original suppliers.

ENSYS TECHNOLOGIES [I] PVT.LTD.,

.g’__- 41, 7™ AVENUE, ASHOK NAGAR, CHENNALI: 400 083

TEL: 044 23715193/ 237154358
[aY Y= ¥ /= i el b ol i

i




M/s. PRAKASH FOODS & FEFD MILLS PUT LT,

PUCHEOAA: o b o3

KANCHEEPLRAM

it

Madifications and Revisions:
ENSYS Technologies (1) Pvt Ltd., reserves the right to modify/ revise the specifications of equipment identificd

in our scope of supply during the course of Engineering and trial runs in order to achieve desired objectives ¢
the plant.

Force Majeure:

Deliveries quoted by us shall be subject to Force Majeure conditions.

for ENSYS Technologies (1) Pyt Ltd.,

Dr. A.K.Nathan
Managing Director & CEO

ENSYS TECHNOLOGIES [I] PVT.LTD.,

41, 7™ AVENUE, ASHOK NAGAR, CHENNAL: 600 081

-
o TEL: 044 23715193 / 23715435
'a) ala)gial MR & mra i insidoakia Lot m
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M/s. PRAKASH FOODS & FEED WIS PLT LTD, RANG HECR 200 |
j i F
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PRAKASH FOODS & FEED MILLS PRIVATE LTD.

Corporate Office : Prakash Towers, 3rd Floor, No. 1, Mettukuppam Main Road, Maduravoyal, Chennai - 600095.
Phone : 044-2378 1501 /2378 1502 /2378 1503 Email : contact@prakashfeeds.com www.prakashfeeds.com

To . . ) Chennai

The Member Secretary ks 20.01.2025
Tamil Nadu Pollution Control Board
No:76, Mount Salai, Guindy
Chennai— 600032
Subject : Status of Compliance Report of Prakash Foods and Feed Mills Pvt Ltd
Dear Sir, v

We are here by submitting our compliance report

Please find below the steps taken by us to comply with the recommendations made by TNPCB. Photos
attached for your perusal.

SI.No | Recommendations Action taken

1 The unit shall provide Activated carbon absorption tower | The Activated Carbon
at the outlet of the wet scrubber for the control of odour | Absorption Tower from Ensys
from the digestion process . India has been installed and

commissioned as per
recommendation of TNPCB.

Quote Enclosed.
Complied
2 The unit shall provide a suitable control mechanism to Installed by Ensys India
ensure the entire misting spray pipeline network
functions all the time during production. Complied
3 The unit shall provide CCTV cameras to monitor the CCTV provided. But due to
operation of mist spray pipelines in all the places Remote location Data for

induding raw material storage area and APC measures upload of high date video
provided to and connect the same with CAC of TNPCB images remains a challenge.

with three months We are working on the same.
Complied
4 The Unit shall Provide a detailed proposal along with The Activated Carbon
timeline within three months for the installation of Bio- | Absorption Tower from Ensys
Filters with suitable blower arrangements for effective India has been installed and
odour removal and to avoid odour nuisance to nearby commissioned as per
village. recommendation of TNPCB.
Quote Enclosed.
Complied
5 The unit shall ensure raw material, sinews received for Yes, when wet sinews raw

processing shall not have moisture cont
13% as reported in its reply dates
show cause notice issued.

than material arrives we will reject
the load
Complied '
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Y PRAKASH FOODS & FEED MILLS PRIVATE LTD.

. Corporate Office : Prakash Towers, 3rd Floor, No. 1, Mettukuppam Main Road, Maduravoyal, Chennai - 600095.
Phone : 044-2378 1501 /2378 1502 /2378 1503 Email : contact@prakashfeeds.com www.prakashfeeds.com

6 The unit shall not store raw material more than 10days | Since our material can be
requirement at any point of time. procured only for 8 months in
- 5 a year due to 4 months of

o . L. monsoon and vendors in long
' distances. This would not be
possible as it hinders ours
operation. Our approval from
TNPCB is for processing 2000
tons per month. Hence we
may be permitted to store one
month inventory to manage
the rainy season.

Complied Yo
7 The Unit shall carryout AAQ/ Emission Survey covering Compliance completed and
odorous substances through TNPCB Laboratory request letter given to TNPCB
to conduct the survery.
Complied
8 The unit shall not park trucks loaded with raw materials | The trucks shall be
outside the unit premises at any point of time. immediately sent inside
factory for unloading and the

trucks will be sent out
immediately after unloading
Complied

Thanking you,

For Prakash Foods and Feed Mills Pvt Limited

o N Y Rom

Dr. D.V.R. Prakash Rao
Chairman & Managing Director
Encl:

1. Quotation from M/s Ensys India
2. Photos

Copy submitted to
1. The DEE / TNPCB, Oragadam, Sriperumpudur

-
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BEFORE THE HON’BLE APPELLATE AUTHORITY,
TAMIL NADU POLLUTION CONTROL BOARD, CHENNAI

Appeal No.12 of 2024

M/s. Prakash Foods & Feeds Mills P.Ltd,
Represented by its Managing Director
Dr. D.V.R. Prakash Rao,

S.F. No. 30/2, 32/1,1/1,1/3,

30/1A, 32/2,32/3 & 30/1B,
Kancheepuram Taluk,

Kancheepuram District.

...Applicant
-VS-
1. The Tamil Nadu Pollution Control Board,
Rep.by its Chairman,
No.76, Anna Salai, Guindy,
Chennai — 600 0032.
2. The District Environmental Engineer
Tamil Nadu Pollution Control Board,
Kanchipuram District 602 105.
...Respondents
INDEX
S. Date Description Page No.
No
I. |21.02.2025 | AAQ Survey report with Photographs 1-19
2. | 17.02.2025 | Compliance report with Photographs 20-29




66

» -; -
a:' .
A\ T -5 4
‘ Qs .
TAMILNADU POLLUTION CONTROL BOARD
Advanced Environmental Laboratory,Chennai
From . To
Tmt N.Vadivu, M.Sc,, B.Ed,; ' M/s. Prakash Foods & Feed Mills Pvt. Ltd.,
Chief Scientific Officer, ? S.F. No. 30/2, 321,111, 173, 30AA, 3272,
Advancgd Environmental Laboratory, . |3273, 30/1B, keelambi Village,
Tamil Nadu Pollution Control Board, Kancheepuram (Dt.)
76.Mount Salai, Guindy,
Chennai - 600 032.

* Lr.No.TNPCB/AEL/CHN/AIR/ . 080 /AAQS/SM/2024-25. Dated:  21/02/2025

Sir, : :
Sub: Furnishing of Report of Analysis of Ambient Air Quality/Stack Monitoring /
Ambient Noise Level Survey-regarding.

Ref: 1. T.O.Lr.No. TNPCB/AEL/CHN/Air/Demand. 0140 /2024-25  Dated: 10/02/2025

2. Your Letter No. Nil Dated: 04/02/2025

3. Your Letter No. Nil : Dated: 12/02/2025

4. Cash Receipt No. 820 1,81,540.00 Dated: 04/02/2025 -

5. Cash Receipt No. 834 12,500.00 Dated: 12/02/2025
6.G.0.(2D) No. 76 Dated: 21/08/2024 ;

i

_ The Report of Analysis of Ambient Air Quality /Stack Monitoring/Ambient Noise Level
Survey conducted in the vicinity of your Industry on 07/02/2025 along with the ‘BilI‘ for Rs. 194040_ ‘
(Rﬁpeu One Lakh Ninety Four Thousand and Forty only) is fumished herewith.

-

Kindly acknowledge the receipt of the above without fail

% (- N L
_- A ' alds .
: %U’N Chief Scientific oﬁ;ﬂﬂ -
- Encl: As above C - AEL, TNPCB, Chennai
Copy Submitted: %
4. The Joint Chief Environmental Engineer (M) Chennai.. %}'\;

2. The Deputy Director (Lab) TNPCB, Chennai. . =" 3
3., The District Environmental Engineer, Sriperumbudur. : R4 e
/ To.File. : Page 156
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E—— TAMILNADU POLLUTION CONTROL BOARD .
Advanced Env:ropmental Laboratory,Chennai
- =Tey
G5
Amblent Air Quality Survey Report . -

Report No. 090 /AAQS/2024-25 Dated: 21/02/2025
1. Name of the Industry : M/s. Prakash Foods & Feed Mills Pvt. Ltd.,
2. Address of the Industry : S.F. No.30/2, 3211, 171, 1/3, 30/1A, 3272,

32/3, 30/1B, keelambi Village,

Kancheepuram (Dt.)
3. Date of survey : 07/02/2025
4. Duration of Survey . : 08 hours
5. Latitude : 12°52'29.8"N
6. Longitude : 78°39'44.7"E
7. Classification : Orange Large .
8. Consent Order No. : 2308250021266 valid upto: 31.03.2029

8. Time of survey started in Hrs  : 09.30 Hrs.
10. Time of survey closed in Hrs  : 18.30 hrs.

Min Max Min Max
Ambient Temperature ("C Relative Humidi
pe (°c) 7 | ity (%) Ty =
Weather Condition v Clear Rain Fall (mm) - NIL
Predominent Wind Condition ESE to WNW [Mean Wind Speed (Km/hr) 12
' Ambient Air Quality Survey Report of Analysis
at: Location § § 2 £ 2 = Pollutants Concentrations (pg/m?)
No (on top of Scaffolding) 2 £& ] 5 <>ls ;:;_m ,35':’;',, E:&'H
a.42 = (2006) {2001) 2006)
1 [Near Water Tank NE | 25 20 82 12 22
2 |Open field at SE side of the unit * SE | 180 | 20 87 13 25
3_ Open field near Power House S g5 20 53 -7 15
4 |Open field near Weigh Bridge SW| 22| 20 58 8 16
5 |Open field near West side Compound wall W | 168 | 20 78 9 19
On House top of Mrs. Lila,, D/No. 248,
6 Ariyaperumbakkam NW | 650 | 4.0 69 10 20

Note:'s * Fugitivé emission observed near the AAQ Station.
Statement:

The test results relates only to the item tested as received
The testing activities are performed in permanent facility located at AEL, TNPCB, Guindy, Chennai-32.

Gang0os

DCS Chlef Scientific Officer
. AEL, TNPCB, Chennai

¢ Page 25
T
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e TAMILNADU POLLUTION CONTROL BOARD'
— Advanced Environmental Laboratory, Chennai
Smes ,

g Stack Monitoring Survey - Report of Analysis

Report No. 080 /SM/2024-25

Dated: 21/02/2025

1. Name of the Industry
2. Address of the Industry

3. Date of survey
4. Consent Order No.
5. Classification

: M/s. Prakash Foods & Feed Mills Pvt. Ltd.,

: S.F. No.302, 32/1, 111, 173, 30/A, 3212,
32/3, 30/1B, keelambi Village,
Kancheepuram (Dt.)

: 07/02/2025

: 2308250021266 valid upto: 31.03.2029

: Orange Large

Stack Analysis Report
a‘é € s £ Pollutants {(mg/Nm®)
; 1 & PM SO, NOx
Si. No Stack attached to % | 82 | 2 £ |i1s11255]1s 11285 usePA
' 8 ST | 8 & |(Pat-1);| (Part2); |CTWO3C:
7] (a} 1985 1985 | 1997
Power Generator 320 KVA; Fuel: Diesel; :
1 |APC: Acoustic Enclosures G5 |-Na j =8 31. ; -5
Boiler 3 T/hr; Fuel: Briquettes; APC: -
2 |Mechanical Dust Collector X : 20 | 57 .| = 5 7
Wet Scrubber Outlet Chimney; Fuel: E/O;
3 |APC: Dry Settler with Pre Bio Filter & packed| 302 - ) % - BDL | BDL
with wet scrubber
Raw Material Zone D Fan outlet chimney;,
4 |Fuel: E/O; APC: Dry Settler with Bio Filter 309 - - - BOL | BDL
(Activated carbon media Filter)
BDL: Below Detectable Limit
Statement:

The test resuits relates only to the tem tested as received

ThetashngacmiﬁﬁmpeﬂumedtnpeﬂnmfadﬁtymfedalAELTmca Guindy, Chennai-32.

N N lew mﬂ
Chief Scientific Ofﬁesalr 2 &r
AEL, TNPCB, Chennai

T

DCSO

**End of the Test Report™ Q/
<0
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Pl TAMILNADU POLLUTION CONTROL BOARD ©
e Advanced Environmental Laboratory,Chennai
-\ -—F - J—4
N7 bient Noise Level Su -Report of Analysis
Report No. 0S80 INSL/2024-25 Dated: 21/02/2025

1 [Name of the Industry

M/s. Prakash Foods & Feed Mills Pvt. Ltd.,

2 |Address of the Industry

32/3, 30/1B, keelambi Village,
Kancheepuram (Dt.)

S.F. No. 3072, 32/1, 11, 1/3, 30/1A, 322,

3 |Date of survey

07/02/2025

4 |Classification & Consent Order No. Orange Large 2308250021266 valid upto: 31.03.2029
5 |Land Use Classification Residential
Type of survey |  Ambient  [Time Of Survey Day
Meteorological Conditions Clear
; Logging Parameters
Instrument Used CESAVA  |serial No. T243106
, 10 Minutes in |, ! :
Logging Interval each point Measuring Range 50-110 dB(A)
Weighting A Time Weighting Fast
Sound Incidence Random Time of survey in Hrs. 15.30 to 17.30 Hrs.
5 ) § 3 : Sound Level <dB(A)
Location ‘g E | SE Direction S 9989: 1981
(= a Leq LMin LMax
I. Ambient Noise
Near Water Tank * 10 25 NE 73.5 66.1 74.8
Open field at SE side of the unit 10 180 SE 56.0 427 69.7
Open field near Power House 10 85 S 521 51.8 68.2
Open Field near Weight Bridge 10 226 sSw 45.2 45.0 66.7
Open Field near West side
Compound wall : 10 168 w 424 423 78.2
On House top of Mrs. Lila,, D/No.
248, Ariyaperumbakkam 4M 10 650 NwW 37.3 36.9 62.8
Il. Source Nolse
Near Pulveriser 10 - - 804 795 856
Note:- * Located near Pulvarizer unit
Statement: -, .23
"+ * The test results relates only to the item tested as recsived
The testing activities are performed in permanent facility located at AEL, TNPC8, Guindy, Chennai-32.
Bees N Divomes
DCsO Chief Scientific Officer
AEL, TNPCB, Chennai
**End of the Test Report** ‘RS
e/\:»‘ Page 4/
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Y e @— TAMILNADU POLLUTION CONTROL BOARD

B ———— Advanced Environmental Laboratory,Chennai
- B T o ; .
Ny Ambient Air Quality Survey Report
Report No. 090 /AAQS/2024-25 i Dated: 21/02/2025
1. Name of the Industry + M/s. Prakash Foods & Feed Mills Pvt. Ltd.,
2. Address of the Industry « S.F. No. 30/2, 32/1,1/1, 113, 30/1A, 32/2,
32/3, 30/1B, keelambi Village,
. Kancheepuram (Dt.)
3. Date of survey + 07/02/2025
4. Duration of Survey + 08 hours
5. Latitude ‘ . 12°52'29.8"N
6.Longitude - 79°39'44.7"E
7. Classification » Orange Large
8. Consent Order No. + 2308250021266 valid upto: 31,03.2029

9.Time of survey started in Hrs : 09.30 Hrs.
~ 10.Time of survey closedinHrs  ; 18.30 hrs.

Ambient Temperature (°C) E'; b‘;:x Relative Humidity (%) ’:‘: “;Z"
Weather Condition Clear Rain Fall (mm) NIL
Predominent Wind Condition ESE to WNW |Mean Wind Speed (Km/hr) 12
Ambient Air Quality Survey Report of Analysis
= 3 E Pollutants Concentrations |
sl. : § | B | SE [, [ Mot
Location = = IS5182-24 monitor
No - g | 2o | o voc
= o 2 (wg/m’) PPM
1 |Near Water Tank NE 25 20 32 0.006
2 |Open field at SE side of the unit SE 180 20 - ' 0.004
3 |Open field near Power House S 95 2.0 - 0.019
4 |Open field near Weigh Bridge SW 226 2.0 20 0.040
5 |Open field near West side Compound wall w 168 20 - 0.014
6 |On House top of Mrs, Lila,, D/No. 248, Ariyaperumbakkam| NW 650 40 - 0.009
7 |Near Temple : = < 20 - 0.020
8 |Near Main gate - - 2.0 - 0.019
Statement:

The test results relates only lo the item tested as received

The testing activities are performed in permanent facility located at AEL. TNPCB, Guindy, Chennai-32.

\."t I LY &‘“J%‘I

&9\ k. STE <3
DCSO ! Chief Scientific O%ﬂcer'

- AEL, TNPCB, Chennal
Page 5/6

Q_.“: %
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TAMILNADU POLLUTION CONTROL BOARD

— Advanced Environmental Laboratory,Chennai e
N = a— ’
BillNo : 0390 /AAQS/SM/2024-25.
Date = 21/02/2025
To
M/s. Prakash Foods & Feed Mills Pvt. Ltd.,
S.F. No. 3072, 32/1, 11, 1/3, 30/1A, 3272,
32/3, 30/1B, keelambi Village,
Kancheepuram (Dt.)
Sir, _
Ref: 1. T.O.Lr.No. TNPCB/AEL/CHN/AiIr/Demand. 0140 /2024-25  Dated: 10/02/2025
2. Your Letter No. Nil Dated: 04/02/2025
3. Your Letter No. Nil Dated: 12/02/2025
4. Cash Receipt No. 820 181540.00 Dated: 04/02/2025
5, Cash Receipt No. 834 12500.00 Dated: 12/02/2025
6. G.0.(2D) No. 76 : Dated: 21/08/2024
ke ahadd
The Bill for the Ambient Air Quality Survey/Stack Monitoring Survey for the year 2024-25 is
furnished as below :
SI.No. Description No of Stations | Rate (Rs.) | Amount (Rs.)
1  |Ambient Air Quality Survey with PM,s,S05,NO, 6 7.180.00 43140.00
2 |Ambient Air Quality Survey PM;s 2 5,400.00 10800.00
3 |Stack Monitoring with PM, SO, & NOx 2 22,150.00 44300.00
4  |Stack Monitoring with SO, & NOx Only 2 20,700.00 41400.00
5 |[vOC 8 4800.00 38400.00
€ |Ambient Noise Level testing charges (First 5 Points) 7000.00 7000.00
Ambient Noise Level testin
(Each aaditional Stafion) 9 2 3500.00 7000.00
7 |Transportation Charges 2000.00
Total (Rs.) 194040.00
4. Cash Receipt No. 820 Dated: 04/02/2025 1,81,540.00
5. Cash Receipt No. 834 Dated: 12/02/2025 12,500.00
Total CR No. 820 & 834 Amount in Rs. 1,94,040.00
Balance amount to Pay/Claim NIL
(Rupees One Lakh Ninety Four Thousand and Forty only)
PS: The Revised Sampling and analytical Charges applicable as per G.0.(2D) No.76. dtd:21.08.2024
i R n.\lJﬁ%ﬂw
DCSO Chief Scientific Officer
AEL, TNPCB, Chennal
5 Pegn
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Report No: 0s0

TAMILNADU POLLUTION CONTROL BOARD
Advanced Environmental Laboratory,Chennal.

Schematic Diagram Of AAQ Station Location

JAELICHN/AAQS/2024-25 Dated: 21/02/2025

1. Name of the Industry
‘2. Address of the |ndustry

=R

umvmmmmmhwhammwwmmmﬂm

3273, 30/1B, keelambi Village,
Kancheepuram (Dt)
3. Date of survey : 07/02/2025
4. Predominant Wind Direction + ESEto WNW
5. Weathet Condition : Clear
Station No-6-NW-650Mts
PM1o 69 pg/m®
PM2s - p_gfmi‘
SO, 10 | pg/m’
NO, 20 pg/m®
Station No-5-W-168NMts
PMp | 79 | pgim®
PMas | - | pgim’ | Ws. Prakash Foods & Feed
SO, 9 | pgm’ Mills Pvt. Ltd.,
NO, 19 | pgm®
Station No-4-SW-226Mts
PM;g 58 pg/m’ / Station No-3-S--95Mts
PMzs | 20 | po/m® PMw | 53 | pgm®
S0, 8 pg!m’ PM;s - ¥
NO, | 16 | pgim’ SO, 7 | pgm®
NO, 15 | pom®

Meteoroligical Condition

Wind Speed
Weather Condition
Rain Fall In mm

Predominant Wind Directicn

ESE to WNW
12

Clear

NIL

S

DCSO -

M/s. Prakash Foods & Feed Mills Pvt. Ltd.,
S.F. No. 30/2, 32/1, 111, 113, 30/1A, 3272,

Station No-1-NE-25Mts

PM,o 82 | pg/m®
PMzs | 32 | pgm®
SO; | 12 | pgm® |
NO, 2 | pgm’®
Station No-2-SE-180Mts
PMyo | 87 | pgm® |
PMas | - - | poim”
SO, 13 | pgm®
NO, 25 | pgim®.

R Y

Chief Sclentific Offic
AEL, TNPCB, Chennal

Anmnexure 175
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T TAMILNADU POLLUTION CONTROL BOARD ®
e Advanced Environmental Laboratory, Chennai.
Q-
Stack Detalls
Report No. 090 AEL/CHN/SM/2024-25 Dated: 21/02/2025
1. Name of the Industry Mis. Prakash Foods & Feed Mills Pvt. Ltd.,
2. Address of the Industry : S.F. No. 30/2, 32/1, 11, 1/3, 30M1A, 3272,
32/3, 30/1B, keelambi Village,
Kancheepuram (Dt)
3. Date of survey 3 07/02/2025
S! No Particulars 1 2
1 |[Stack Attached to rower G;{}i'aw' S0 Boiler 3 T/hr
2  |Detalls of process stack Power Generator Boiler
3 [HT from Ground Level (m) 4 24
4  |Diameter in (m) 0.2 0.6
§ [Port hole Ht From Ground level In (m) 4 12
6 |Fuel used (with% sulphur content) Diesel Briquettes
7  |Fuel Consumption rate per day - units 35 LHr 1.5 T/day
8 |Bolier Type & Capacity 320 KVA 3THr
9 |APC Measures provided Acoustic Enclosures Mechanical Dust
Collector
10 |APC Functional status Functioning Functioning
13 |Ambient Temperature in °K 305 305
14 |Tempearture of flue gas in °K 555 =877
16 [Velocity of flue gas (misec) 11.9 7.0
16 |Volume of flue gas sampled in m? 1.008 1.008
17 |Gaseous Discharge rate per Nm3/Hr 739 5790
- ’ L
@-ﬂ (S1%3 M “&-!.L 5 3 ity
DCsO Chlef Sclentific Officer
SAEL, TNPCB, Chennal
g/\a‘:’ Annexure 2/5
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TAMILNADU POLLUTION CONTROL BOARD
Advanced Environmental Laboratory, Chennai

Stack Monitoring Survey - Additional Detalls

"Report No. 090 /AEL/CHN/SM/2024-25.

Dated: 21/02/2025

1. Name of the Industry
2. Address of the Industry

3. Date of survey
4. Type of Industry

: M/s. Prakash Foods & Feed Mills Pvt. Ltd.,

: S.F.No.30/2, 3211, 111, 113, 301A, 3272,
3273, 30/1B, keelambi Village,
Kancheepuram (Dt.)

. 07/02/2025

: Animal Feed Industry

Details of Stack
Justification for
I | Details of Stack mentioned in the Ar| Det2hs of Stack | forwhich stack | “4ne teft out of
No Consent £ S stack emisslon
working status sampling have st
impling
been done
Power Generator 320 KVA; Fuel: ; .
) Diesel, APC: Acoustic Enclosures WYoesng e ot Ayise
Boiler 3 T/hr; Fuel: Briquettes; APC: . t Aris
2 |Mechanical Dust Collector Working o o S
Wet Scrubber Outlet Chimney; Fuel: 7=
3 |EJ/O; APC: Dry Settler with Pre Bio Filter Warking Done Not Arise
& packed with wet scrubber T
Raw Material Zone ID Fan outlet
. |chimney; Fuel: E/O; APC: Dry Settler . Done Not Arise
4 |\ith Bio Fiter (Activated carbon media Working Ha
‘| Filter) ;
NV i
Ve Lovormes
DCSO Chief Scientific Officer
AEL, TNPCB, Chennal-32.
& : -
%ﬁf’ Annexure NS
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TTETES TAMILNADU POLLUTION CONTROL BOARD
—_— Advanced Environmental Laboratory,Chennai ©
o Oy Y ey c
NP GENERAL PARTICULARS

Report No. 090 /AEL/CHN/AAQS/SM/2024-25

Dated: 21/02/2025

1. Name of the Industry
2. Address of the Industry .

: M/s. Prakash Foods & Feed Mills Pvt. Ltd.,
¢ S.F. No.30/2,32/1, 11, 113, 301A, 3212,
32/3, 30/1B, keelambi Village,

- : Kancheepuram (Dt.)
3. Date of survey + 07/02/2025

S| Particulars Detalls
No :

1 |Process Description Manufacturing of Food Supplemer: for cattle feed & poullry
2 |Emission Sources Power Generatars and Pulveriser

3 |Fugitive Emission Sources Pulveriser

4 |Raw Material Consumptions Semi finished product - 30 Tons.

5 E::g:'ﬁm Capacity as per Air Consent Food Supplement for cattle feed & poultry - 2000 TM
6 |Production on the day of survey Food Supplement for cattle feed & poultry - 15 Tons

7 |Air Consent Order No Validity 2308250021266 valid upto: 31.03.2029

" Acoustic Enclosures, Dust collector with Bag Filters and
8 |Details of APC measures Wet Scrubber with bio filter & Scrubber with activated
carbon filter.

8 |[Functional Status of APC Measures  |Functioning -

10 |Compliance wirh Consent Conditions  |Complied

11 |Field Observations Routine Work Observed

12 |Industries Located near by the unit Cavin kare Industry is adjacent to the north side of the unit
13 |Water bodies located near the unit There is no river lake water bodies located near the unit
14 [National High ways located near by the [From 3Kms away NH4 is located

unit
15 |Special observation

" [located moere than 500 meters from the unit and no

1. Misting spray pipeline network with alarm provision is
maintained and monitored during production to control
odour.

2. Itis observed that no residential area is located near by
the unit up to 500Meters. Aryaperumbakkam Village is.

complaint has been raised durin ; AAQ/Noise/VOC Survey
on 07.02.2025.

3. Complaint received from Makkal Mandram Sengodiyur
Village, Melkathirpur Post s located 5Kms 4er away from

M/s. Prakash Foods & Feed Mills Pvt. Ltd.,

N\ 1d 4%
Chief Scientific Officer
AEL, TNPCB, Chennai
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: % TAMILNADU POLLUTION CONTROL BOARD
.E__ Advanced Environmental Laboratory, Chennai
A\ T J 4
N INFERENCE REPORT
Report No. 090 /INFERENCE/AEL/CHN/SM/2024-25 Dated: 21/02/2025
1. Name of the Industry : M/s. Prakash Foods & Feed Mills Pvt. Ltd.,

2. Address of the Industry s

-

S.F. No. 30/2, 3211, 111, 113, 30/1A, 3212,

+ 32/3, 30/1B, keelambi Village,

: Kancheepuram (DL.)

3. Category : Orange Large
4. Date of survey | : 07/02/2025
5. Predominanat Wind Direction : ESE to WNW
6. Weather Con&bon : Clear

STATUS OF POLLUTANTS LEVEL
LLAMBIENT AIR QUALITY H
1.Total No of A.A.Q.S Monitored - 6
2.NO OF A.A.Q.Station in which
Pollutants level Exceeded the Boards - Nil

Standards

Minimum & Maximum Values Of Pollutants Levdl Observed

Polutanisin | poards Standards
ﬁt Pollutants Monitored (Hg/m®) (As per Consent
Minimum | Maximum Order)
{ |Respirable Suspended Particulate:
PMyo 53 a7 100
PMazs 20 32 60
2 |GASEOUS POLLUTANTS :
SO, 7 13 80
NO, 15 25 80

I.STACK MONITORING:

1.Total No of Stacks Monitored :

2.No of Stacks in which Pollutants .
level Exceeded the Boards Standards

=

Chief Scientific Officer
AEL, TNPCB, Chennal-32.

Ao
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[k o
- @ M/s. Prakash Foods & Feed Mills Pvt. Ltd..
Keelambi Village.
During preliminary survey inspection at_raw material storage area
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Misting i |
Spray 3
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M/s. Prakash Foods & Feed Mills Pvt. Ltd.,

Keelambi Village,

During preliminary survey inspection

reliminary survey inspection near pulverizer. fugitive emission observed
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M/s. Prakash Foods & Feed Mills Pvt. Ltd..

Keelambi Village.

During preliminary survey inspection
Near pulverizer.

EEE e

2025 1218/PM Gu‘w_g_:_,____ =

T

H: {11

During AAQ monitoring
Location 1. Near water tank (NE)

/¢




80

M/s. Prakash Foods & Feed Mills Pvt. Ltd..
Keelambi Village.
ocation 2. Open field at SE side of the unit (SE

\' ‘ ':-:_';f.f'_
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M/s. Prakash Foods & Feed Mills Pvt. Ltd..
Keelambi Village.

Location 4. Open field near weigh bridge(SW)
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Keelambi Village,
Kilambi village(NW

M/s. Prakash Foods & Feed Mills Pvt. Ltd.

Location 6. On house top of Mrs. Lila D/No. 246, Ariyaperumbakkam,

Stack sampling at Boiler 3T/Hr

bty

14

R B ST Y 8

SRt sssedint| J ( C T
f e 1 I e BT

Blender area.
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- @ M/s. Prakash Foods & Feed Mills Pvt. Ltd..

Keelambi Village.

Wet Scrubber to minimize odour
emission from cooker outlet

Raw material zone ID fan outlet Chimney

e et o
i~ -;I/. {
SR k O _‘-'.-!
WA B8 54

502, Incla

e %
o A

Noise and VOC recorded at the time of surve

on 07/02/2025
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TAMIL NADU POLLUTION CONTROL BOARD

From = To
'V. Purushothaman The Member Secretary,
District Environmental Engineer, Tamilnadu Pollution Control Board,
Tamil Nadu Pollution Control Board, 76, Mount Salai,Guindy,
Plot No.CP-5B,SIPCOT, Oragadam, Chennai — 600 032.
'Sriperumbudur Taluk,
Kancheepuram District.
Lr No. SPR/DEE/TNPCB/Appeal No. 26 of 2024 before Hon'ble & al 12 of 2024
before Hon'ble late ity/2025. ¢t. 17.02.2025
Sir,
Sub:  TNPCB. Ofo. DEE, Sriperumbudur — Ws. Prakash Foods & Feeds MIll Pvt.
itd., filed 2 Appeal No.26 of 2024 before the Hon'ble NGT(SZ), Chennai &
Appeal 12 of 2024 before Hon'ble Appellate Authority against the TNPCB
(Under the water (P&CP) Act) challenging the closure orders issued by the
Board vide proceeding dated 09.01.2024 under the Water (P&CP) Act,
4974 Orders ‘of the Honble Appelate Authority dt 22.01.2025 -
Compliance Report— Details submitted - Reg
Ref: 1. Orders of the Hon'ble Appellate Authority, Chennai in Appeal No. 12 of

Taluk & District was issued with direction for closure and disconnection of power supply under

2024 dated 22.01.2025.
Stamso'foompﬁamerepodomekashFoodandFeedMinsttttdcaﬂed
for by the Board vide email dated: 30.01.2025 : _
Inspection report along with Compliance Report called for by the Board.
vide file noting dated 31.01.2025 in the OLMMS. : -
Inspection of the unit by TNPCB officials on 06.02.2025.

seaees

> o P

| submit fo state that originally, The unit of M/s Prakash Feed Mills Private Limited
located at S.F. No 302 32/1 111 '1/3 30/1A 32/2.32/3/30/18 Keelambi Village, Kancheepuram
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section 33A of Water (Prevention and Control of Pollution) Act 1974 as amended and under
section 31A of Air (Prevention and Control of Pollution) Act 1981 as amended vide Proc dated

09.01.2024 due to public complaint regarding heavy and unbearable odour nuisance.
Accordingly, power supply to the unit was disconnected by TANGEDCO on 10.01.2024.

Aggrieved by the Board's closure direction, the unit had filed an appeal before The
Hon'ble Appellate Authority in Appeal No. 12/2024. Hon'ble Appellate Authority in its order dated
07.02.2024 had directed the Board to conduct an inspection within a week and to submit report
on 14.02.2024 and also to restore power supply ta the unit in advance

Meanwhile, the Board vide its letter dated 08.02 2024 has requested the unit to
approach Hon'ble National Green Tribunal under Section 33(A) of the Water (Prevention and
Control of Pollution) Act 1974 as amended for remedy as closure direction was issued under
both Water and Air Acts and hence the unit has preferred an appeal before Hon'ble NGT(SZ) in
Appeal No 26 of 2024 against the closure direction issued by TNPCB vide Proc dated 09.01
2024 under the Water Act.

The Hon'ble NGT(SZ) in its order dated 16.02 2024 has directed the TNPCB to carry out
the inspection under the Water (Prevention and Control of Pollution) Act 1974 and Air
(Prevention and Control of Pollution) Act 1981, and to file report before the Hon'ble Appellate
Authority on the next adjourned date. In this regard, the Board vide its Proc dated 22.02.2024
issued temporary restoration of power supply to the unit up to 28.02.2024

Subsequently, the Hon'ble Appellate Authority vide in its interim order dated 28.02.2024
has directed the Board to conduct inspection within two weeks. Based on the above said orders
of the Hon'ble Appellate Authority and Hon’ble NGT(SZ), the Board vide proceedings dated:
23.02,2024 constituted a Joint Committee to inspect the unit and fumish a report.

The Joint Committee inspected the unit on 05.03.2024 and submitted its
recommendations to the Board and in turn to the Hon'ble NGT (SZ) and Hon'ble Appellate
Authority.

1. Based on the Hon'ble Appellate Authority order dated: 20.03.2024 & Hon'ble NGT (S2)
order dated 05.04.2024, the suspension of closure direction was issued to the unit vide
Proc. No.TNPCB/T1/F.000579/SPR/Suspension of Closure /Water /2024
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dated:18.04.2024 up lo 17.07.2024, subject to the condition that the unit shall comply
with the recommendations of the Joint Committee within a period three months..

2. Hon'ble Appellate Authority has granted extension of power supply for 45 days from
17.07.2024 vide lts order dated: 05.06.2024. Further Hon'ble Appellate Authority has
permitted the unit to operate for further 3 weeks till inspection report is filed vide its order
dated 28.08.2024.

3. Board vide Mema: T1/TNPCB/F.000579/0L/SPR/2024 dated: 29.08.2024 has requested
the committee to inspect the unit again and submit the present status of compliance with
the recommendations of the Committee.

'Based on the above Board's Memo dated: 29.08.2024. The unit was inspected on 05.09.2024
by the Joint Committee and based on the observations made during the inspection the status of

o 2 Joe

compliance with recommendations by the committee is submitted as follows:

S.No

Recaommendations

Action taken

1

The unit shall provide suitable
suction and hood arrangements to collect

the steam/emission released during the

discharge of the digested raw material from
both the loading and discharge pints of the
digestor and wet scrubber followed by an
activated carbon adsorption ‘tower for
control of odour generated from the
digestion process within three months time

The unit has provided suction and hood
arrangements ‘at inlet and outlet of both
digesters followed by Wet scrubber with stack
of height 30 feet to control odour generated
from the digestion process. (Photo attached).
The unit is yet to provide Activated carbon
adsorption tower. The unit has informed that the
Adsorption tower is not required to control the
odour from the digestor.

“The unit shall provide a suitable
control mechanism fo ensure the entire
misting spray pipeline network functions all
the time during production.

The unit has provided the mist spray system all
around the process building near the roof ‘and

in the raw materal storage within the
production shed.

During ‘inspection the mist spray system
provided was in operation.

However, the unit is yet fo provide control
mechanism to ensure the entire misting spray




88

pipelines network functions all the time during
production.

The unit shall provide CCTV
cameras to monitor the operation of mist
spray pipelines in all the places including
raw material storage area and APC
measures provided to and connect the
same with CAC of TNPCB with three
months

The unit has provided CCTV only in the
production area and has not provided CCTV
cameras to monitor the operation of mist spray
pipelines & APC measures,

The CCTV cameras provided were also not
connected with Care Air Centre (CAC) of
TNPCB.

The unit has informed that the same is pending
due to issues viz identifying the vendor &
difficuity in Data uploading. However, the unit
has reported that the same will be completed
within 1 month time.

The unit shall improve the APC
measures provided to the pulverizes by
plugging all leaks in the pneumatic
conveyers, ftransfer pipelines and the
pulverizes and by providing a bag filter of
adequate capacity with three months so as
to completely arrest the fine dust emissions
from the pulverizing operation.

The unit has plugged the leaks in the
pneumalic conveyers, transfer pipelines and
pulverizes ‘and revamped the bag filters to
arrest the fine dust emissions from the
pulverizing operation. During inspection no dust
emission was observed from the operation of
the pulverizer.

The unit shall provide a detailed
proposal along within timeline within three
months for the installation of bio- filters with
suitaple blower arrangements to push the
air containing odour causing substances
from the westem side to the eastern side
and pass them through bio- filters for
effective odour removal and to avoid odour
nuisance to nearby  village of
Aryaperumbakkam.

The unit has not fumished proposal
along with timeline for the installation of bio-
filters.
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=

The unit shall provide proper cover
for the hammer mil and the screw
conveyers provided in the hammer mill
within three months to prevent dust
emission from the crushing operation

The unit has provided cover for the
hammer mill and cover for the screw conveyers
in the hammer mill to prevent dust emission
from the crushing operation. During Inspection
no dust emission was observed from the
operation of the hammer mill.

The unit shall operate the plant
during day time from 6am to 6pm to avoid
odour and air pollution in the nearby village
during night time.

The unit has informed that they operate
the plant only during day time from 6 AM to 6
PM.

The unit shall ensure the raw
material ie, sinews received for pmaassing
shall not have moisture content more then
the minimum possible value of 8% as
reported to minimize the odour from the
raw material

‘“The unit has informed that 8% moisture
content is maintained in products and that they
receive raw materials with moisture content in
the range of 15- 20%.

The unit shall store the raw material
_asminmmaspossibletomirﬁmizethe
odour nuisance. The unit shall also ensure
that the mist spray amangements placed
around the raw material storage area is in
operation even when the plant is not iin
operation

The unit has informed that at any point
of time they keep raw material stock required
for 10 days of uninterrupted operation.

In spite of the operation of the Misting
spray device in sinews storage area mild odour
was observed during inspection.

10

The unit shall develop thick green
belt at all the open spaces available at
backyard excluding electrical overhead line
area.

The unit has developed green belt all

‘around the compound wall of the unit and has

planted fresh saplings of 300 Nos in the last 3
months. ’

In view of the above observations, the committee recommended that, the unit may be
‘permitted to carry out operations for six months subject to the following conditions.




90

The unit shall provide activated carbon adsorption tower at the outlet of wet scrubber for the
control of odour from the digestion process.

The unit shall provide a suitable control mechanism to ensure the entire misting spray
pipeline network functions all the time during production.
ThemﬂshaﬂpmvideCCWmmswmnﬂwﬁnopemﬁonofenﬂm'mistspm?pipem
and APC measures and connect the same with CAC of TNPCB.

The unit shall provide a detailed proposal along with timeline within three months for the
installation of bio- filters with suitable blower arrangements for effective odour removal and
to avoid odour nuisance to nearby villages.

The unit shall ensure the raw material ie, sinews received for processing shall not have
moisture content more than 13% as reported in its reply dated: 03.01.2024 for the show
cause notice issued.

The unit shall not store raw material more than 10 days requirement at any point of time.
The unit shall caryout AAQ / Emission survey covering odorous substances through
TNPCB laboratory.

The unit shall not park trucks loaded with raw materials outside the unit premises at any

point of time.
It is also submitted that, the Hon'ble Appeliate Authority has permitted the unit to operate by

extending the interim orders subsequently till inspection report along with Ambient Air Quality
Survey Report is filed vide its order dated 22.01.2025.

‘the conditions/recommendations of the

23.02.2024.

Now, Board vide email dated: 30.01.2025 has requested Status of compliance report for
Joint committee report vide Proceedings dated:

In this regard, the unit was inspected by the officials of TNPCB on 06,02.2025 and fresh

compliance report for the above said additional conditions/recommendations of the Joint

‘committee is submitted below.

1) Complia e on the Recommendations of Joint Comm rt_vide
Proceedings dated: 23.02.2024.

SI No.

Recommendations

Remarks

y &

The unit shall provide activated carbon
adsorption tower at the outlet of wet

The unit has provided -activated carbon
adsorption box at the outlet wet scrubber
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scrubber for the control of odour from
the digestion process.

for the control of odour from the digestion

o-;-.;‘:.

The unit shall provide a suitable control
mechanism to ensure the entire misting
spray pipeline network functions all the
time during production.

The unit has provided the mist spray
system all around the process building

near the roof and in the raw material

storage  within the production shed.
During inspection the mist spray system
provided was in operation.

However, the unit is not pmviﬂad control |
mechanism to ensure the entire misﬁng‘

spray pipelines network functions all the
time during production,

The unit shall provide CCTV cameras
to monitor the operation of entire mist
spray pipelines and APC measures and
connect the same with CAC of TNPCB.

The unit has provided CCTV cameras to
monitor the operation of mist spray
pipelines and same is not connected
with CAC of TNPCB.

Further the unit has informed that due to
remote location data for uploading of high
data video images remain a challenge and
also informed that working for comply the

same.

The wunit shall provide a detailed
proposal -along with timeline within
ihree months for the installation of bio-
filters with suitable blower
arrangements for effective odour
removal and to avoid odour nuisance to
nearby villages.

The unit has installed bio- filters with
Activated carbon as a filter media :and
made suitable blower amangements at
raw material storage area and at the outlet
wet scrubber for the control of odour from
the digestion process for effective odour
removal in order to avoid odour nuisance
to nearby villages.

The unit shall ensure the raw material

The unit has ensured to comply with at all
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le, sinews received for processing shall
not have moisture content more than
13% as reported .in its reply dated:
03.01.2024 for the show cause notice

6. The 'unit shall not store raw material
more than 10 days requirement at any
point of time

The unit has ensured to comply with at all
times.

7. The unit shall carryout AAQ / Emission
survey ‘covering odorous substances
through TNPCB laboratory.

The unit has conducted AAQ / Emission
survey covering odorous substances
through TNPCB laboratory on 07.02.2025.
The ROA of AAQ/SM/ANL conducted
reveals that the levels of pollutants
concentration are generally satisfying the
standards ‘prescribed by the Board
(Report of analysis attached vide
Annexure - Il).

The unit shall not park trucks loaded
with raw materials outside the unit
premises at any point of time.

The unit has ensured to comply with at all
times.

This Is submitted for kind perusal and necessary action please.

o325

District Environmental Engineer,
‘Tamil Nadu Pollution Control Board,
Sriperumbudur.

&,
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Annexure-|
Photoaraphs taken during the ins ion of TNPCB Officials at M/s. Prakash Feed Mills Private
Limited

VST, Kanchicurem, Tamd Nty 831502,
Incha
LM 1204877 Long 70 iy 5 ™ Lot 12 874834" Long 79002 300°
DETINOZS 1139 AM G : L 3 oghe =i = z 37

Kanchipuram, Tamil Nady, india
Ym0, Kanchicurem, Taoil Medd B3
e

8 Lo 12874817 Lang 79.88

1, Tama Nadd




94

K i :
R ¢
VAN N

e o S N N or s My Camers
. Kanchipuram, Tami! Nadu, india

Kancheepuram, Kaneheepuram, 631502

JanibNada Indiad

1*{.ong 70 682613

-




95

v

-
1Y

HON’BLE APPELLATE AUTHORITY
—TAMIL NADU POLLUTION CONTROL
BOARD

Appeal No. 12 of 2024

M/s. Prakash Foods & Feeds Mills P.Ltd,
Represented by its Managing Director
Dr. D.V.R. Prakash Rao,
S.F. No. 30/2, 32/1,1/1,1/3,
30/1A, 32/2, 32/3 & 30/1B,
Kancheepuram Taluk,
Kancheepuram District.
«..Applicant

-Vs-

3. The Tamil Nadu Pollution Control Board,
Rep by its the Chairman,
No.76, Mount Salai,
Guindy, Chennai — 600 032.

4. The District Environmental Engineer
Tamil Nadu Pollution Control Board, _

Kanchipuram District 602 105.

...Respondents

TYPED SET OF DOCUMENTS

Thiru: S.Sai Sathya Jith, Advocate
for Respondent Board Standing
Counsel, TNPCB

Dated: 26.03.2025
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BEFORE THE HON'BLE APPELLATE AUTHORITY,
TAMIL NADU POLLUTION CONTROL BOARD CHENNAI

Appeal No. 12 of 2024

M/s. Prakash Foods & Feeds Mills P.Ltd,

Represented by its Managing Director

Dr. D.V.R. Prakash Rao,

S.F. No. 30/2, 32/1,1/1,1/3,

30/1A, 32/2, 32/3 & 30/1B,

Kancheepuram Taluk,

Kancheepuram District. ... Appellant

-VERSUS-

1. The Tamil Nadu Pollution Control Board,
Rep by its the Chairman,
No.76, Mount Salai,
Guindy, Chennai — 600 032.

2. The District Environmental Engineer
Tamil Nadu Pollution Control Board,
Kanchipuram District 602 105.
..... Respondents

REPORT FILED ON BEHALF OF THE
RESPONDENTS - TAMIL NADU POLLUTION CONTROL
BOARD

I, 8. Malarvizhi, D/o. Thiru. Subburam, aged about 58 years, having
office at No. 76, Mount Road, Guindy, Chennai - 32, do hereby solemnly
affirm and sincerely state as follows:
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1. T am the Joint Chief Environmental Engineer, Tamil Nadu Pollution
Control Board, Chennai and I am filing this reply affidavit on behalf
of the respondents and as such I am well acquainted with the facts of
the case from the records and authorized to file this reply affidavit on
behalf of the respondents.

2. The answering respondents deny all the averments contained in the
appeal except those that are specifically admitted hereinafter. None
of the allegations contained in the said appeal shall be deemed to be
admitted merely for want of a specific denial/ traverse.

3.-Itas respectfuily submitted that the present appeal is filed with a
‘prayer '

«It is submitted that, the above appeal was filed praying that "this
Hon'ble Appellate Authority may be pleased to call for the records
pertaining fo the proceedings No.
TNPCB/TI/F.000579/Closure/Air/2023, dt. 09.01.2024, passed by
the 1st Respondent and quash the same. 2

4. Before responding to the averments contained in the appeal the
answering respondents submit the brief facts of the case for
appreciation of this Hon’ble Appellate Authority.

5. It is respectfully submitted that the appellant unit M/s Prakash Feed
Mills Private Limited is located at S.F. No 30/2 32/1 1/1 1/3 30/1A
32/2.32/3/30/18 Keelambi Village, Kancheepuram Taluk & District.
This Respondent has issued a direction for closure and disconnection
of power supply under section 33A of Water (Prevention and Control
of Pollution) Act 1974 as amended and under section 31A of Air
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(Prevention and Control of Pollution) Act 1981 as amended vide
Proc dated 09.01.2024 due to public complaint regarding heavy and
unbearable odour nuisance. Accordingly, power supply to the unit
was disconnected by TANGEDCO on 10.01.2024.

. It is respectfully submitted that aggrieved by the Board's closure
directic;n, the unit has filed the present appeal before The Hon'ble
Appellate Authority in Appeal No. 12/2024. The Hon'ble Appellate
Authority in its order dated 07.02.2024 had directed the Board to
conduct an inspection within a week and to submit report on
14.02.2024 and also to restore power supply to the unit in advance.

. It is respectfully submitted that the Board vide its letter dated 08.02
2024 has requested the unit to approach Hon'ble National Green
Tribunal under Section 33(A) of the Water (Prevention and Control
of Pollution) Act 1974 as amended for remedy as closure direction
was issued under both Water and Air Acts and hence the unit has
preferred an appeal before Hon’ble NGT(SZ) in Appeal No.26 of
2024 against the closure direction issued by TNPCB vide Proc. dated
09.01 2024 under the Water Act.

. It is respectfully submitted that the Hon’ble NGT(SZ) in its order
dated 16.02.2024 has directed the TNPCB to carry out the inspection
under the Water (Prevention and Control of Pollution) Act 1974 and
Air (Prevention and Control of Pollution) Act 1981, and to file report
before the Hon’ble Appellate Authority on the next hearing date. In
this regard, the Board vide its Proc. dated 22.02.2024 issued
temporary restoration of power supply to the unit up to 29.02.2024
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9. It is respectfully submitted that, subsequently the Hon'ble Appellate
Authority has passed an interim order dated 28.02.2024 and directed
the Board to conduct inspection within two weeks. Based on the
above said orders of the Hon’ble Appellate Authority and Hon’ble
NGT(SZ), the Board vide proceedings dated: 23.02.2024 has
constituted a Joint Committee to inspect the unit and furnish a report.

10.It is respectfully submitted that the Joint Committee inspected the
unit on 05.03.2024 and submitted its recommendations to the Board
and in turn to the Hon’ble NGT (SZ) and Hon’ble Appellate
Authority:

1.Based on the Hon’ble Appellate Authority order dated:
20.03.2024 & Hon’ble NGT (SZ) order dated 05.04.2024,
the suspension of closure direction was issued to the unit
vide Proc. No. TNPCB/T1/F.000579/SPR/Suspension of
Closure /Water /2024 dated:18.04.2024 up to 17.07.2024,
subject to the condition that the unit shall comply with the
recommendations of the Joint Committee within a period
three months.

2.Hon’ble Appellate Authority has granted extension of power
supply for 45 days from 17.07.2024 vide its order dated:
05.06.2024. Further Hon’ble Appellate Authority has
permitted the unit to operate for further 3 weeks till
inspection report is filed vide its order dated 28.08.2024.

3.Board vide Memo: TI1/TNPCB/F.000579/0OL/SPR/2024
dated: 29.08.2024 has requested the committee to inspect the
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unit again and submit the present status of compliance of the

recommendations of the Committee.

11. Based on the above Board’s Memo dated: 29.08.2024, the unit was
inspected on 05.09.2024 by the Joint Committee and based on the

observations made during the inspection the status of compliance of

recommendations of the committee is submitted as follows:

No.

Recommendations

Action taken

The unit shall provide suitable
suction and hood arrangements- to
collect the steam/emission released
during the discharge of the digested
raw material from both the loading
and discharge pints of the digestor
and wet scrubber followed by an
activated carbon adsorption tower for
control of odour generated from the
within  three

digestion process

months time

The unit has provided suction and hood
arrangements at inlet and outlet of both
digesters followed by Wet scrubber with
stack of height 30 feet to control odour
generated from the digestion process.
(Photo attached).

The unit is yet to provide Activated
carbon adsorption tower. The unit has
informed that the Adsorption tower is not
required to control the odour from the

digestor.

The unit shall provide a suitable
control mechanism to ensure the
entire misting spray pipeline network
functions all the

production.

time during

The unit has provided the mist spray
system all around the process building
near the roof and in the raw material
storage within the production shed.

During inspection the mist spray system
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provided was in operation.

However, the unit is yet to provide
control mechanism to ensure the entire
pipelines  network

misting  spray

functions all the time during production.

The shall CCTV

cameras to monitor the operation of

unit provide
mist spray pipelines in all the places
including raw material storage area
and APC measures provided to and
connect the same with CAC of
TNPCB with three months

The unit has provided CCTV only in the
production area and has not provided
CCTV cameras to monitor the operation
of mist spray pipelines & APC measures.
The CCTV cameras provided were also
not connected with Care Air Centre
(CAC) of TNPCB.

The unit has informed that the same is
pending due to issues viz. identifying the
vendor & difficulty in Data uploading.
However, the unit has reported that the
same will be completed within 1 month

time.

The unit shall improve the APC
measures provided to the pulverizes
leaks in the
transfer

by plugging all
pneumatic ~ conveyers,
pipelines and the pulverizes and by
providing a bag filter of adequate

capacity with three months so as to

The unit has plugged the leaks in the
pneumatic conveyers, transfer pipelines
and pulverizes and revamped the bag
filters to arrest the fine dust emissions
from the pulverizing operation. During
inspection no dust emission Wwas

observed from the operation of the
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completely arrest the fine dust
emissions from the pulverizing
operation.

pulverizer.

The unit shall provide a detailed
proposal along within timeline within
three months for the installation of
bio- filters with suitable blower
arrangements to push the air
cbntaining odour causing substances
from the western side to the eastern
side and pass them through bio-
filters for effective odour removal
and to avoid odour nuisance to

nearby village of Aryaperumbakkam.

The unit has not furnished proposal
along with timeline for the installation of
bio- filters.

The unit shall provide proper cover
for- the hammer mill and the screw
conveyers provided in the hammer
mill within three months to prevent
dust emission from the crushing

‘operation.

The unit has provided cover for the
hammer mill and cover for the screw
conveyers in the hammer mill to prevent
from the

operation. During inspection no dust

dust emission crushing

emission was observed from the

operation of the hammer mill.

The unit shall operate the plant
during day time from 6am to 6pm to
avoid odour and air pollution in the

nearby village during night time.

The unit has informed that they operate
the plant only during day time from 6
AM to 6 PM.
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The unit shall ensure the raw
material ie, sinews received for
processing shall not have moisture
content more then the minimum
possible value of 8% as reported to
minimize the odour from the raw

material

The unit has informed that 8% moisture
content 1s fnaintained in products and
that they receive raw materials with
moisture content in the range of 15-

20%.

The unit shall store the raw material
as minimum as possible to minimize
the odour nuisance. The unit shall
also ensure that the mist spray
arrangements placed around the raw
material storage area is in operation
even when the plant is not in

operation

The unit has informed that at any point
of time they keep raw material stock
required for 10 days of uninterrupted
operation.

In spite of the operation of the Misting
spray device in sinews storage area mild

odour was observed during inspection.

10

The unit shall develop thick green
belt at all the open spaces available at
backyard

overhead line area.

excluding electrical

The unit has developed green belt all
around the compound wall of the unit
and has planted fresh saplings of 300

Nos in the last 3 months.

12. It is respectfully submitted that in view of the above observations, the

committee recommended that, the unit may be permitted to carry out

operations for six months subject to the following conditions.

a) The unit shall provide activated carbon adsorption tower at the

outlet of wet scrubber for the control of odour from the digestion

process.
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b) The unit shall provide a suitable control mechanism to ensure the
entire misting spray pipeline network functions all the time
during production. |

¢) The unit shall provide CCTV cameras to monitor the operation of
entire mist spray pipelines and APC measures and connect the
same with CAC of TNPCB.

d) The unit shall provide a detailed proposal along with timeline
within three months for the installation of bio- filters with
suitable blower arrangements for effective odour removal and to
avoid odour nuisance to nearby villages.

e) The unit shall ensure the raw material i.e., sinews received for
processing shall not have moisture content more than 13% as
reported in its reply dated: 03.01.2024 for the show cause notice
issued.

f) The unit shall not store raw material more than 10 days
requirement at any point of time. |

g) The unit shall carryout AAQ / Emission survey covering odorous
substances through TNPCB laboratory.

h) The unit shall not park trucks loaded with raw matenals outside
the unit premises at any point of time.

13. It is respectfully submitted that, the Hon’ble Appellate Authority vide its
order dated 22.01.2025 has permitted the unit to operate by extending
the interim orders till inspection report along with Ambient Air Quality
Survey Report is filed.

14. It is respectfully submitted that the unit was inspected by the officials of
TNPCB on 06.02.2025 and fresh compliance report for the above said
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additional conditions/recommendations of the Joint committee 1S

submitted as follows:

1) Complianc

¢ Report on_the Recommendations _of the Joint

Committee report

SI No. " Recommendations Remarks

1. | The unit shall provide activated The unit has provided activated
carbon adsorption tower at the carbon adsorption box at the
outlet of wet scrubber for the outlet wet scrubber for the
control of odour from the control of odour from the
digestion process. digestion process.

2. |The unit shall provide a The unit has provided the mist
suitable control mechanism to | SPT® system all around the
ensure the entire misting spray process building near the roof
pipeline network functions all and in the raw material storage
the time during production. within the production shed.

During inspection the mist spray
system  provided ~ was in
operation.

However, the unit is not
provided control mechanism to
ensure the entire misting spray
pipelines network functions all
the time during production.

3. | The unit shall provide CCTV The unit has provided CCTV

cameras to monitor the

the

B

cameras to  monitor
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operation of entire mist spray
pipelines and APC measures
and connect the same with
CAC of TNPCB.

operation of mist

spray
is not
of

and same
connected with CAC
TNPCB.

Further the unit has informed
that due to remote location data
for uploading of high data video

pipelines

images remain a challenge and
also informed that working for

comply the same.

shall
detailed proposal along with
‘ timeline within three months
for the
filters with suitable blower

The unit provide a

installation of bio-
arrangements for effective
odour removal and to avoid
odour nuisance to nearby

villages.

The unit has installed bio- filters
with Activated carbon as a filter
media and made suitable blower
arrangements at raw material
storage area and at the outlet
wet scrubber for the control of
from the

for effective odour

odour digestion
process
removal in order to avoid odour

nuisance to nearby villages.

The unit shall ensure the raw
material i.e., sinews received
for processing shall not have
moisture content more than

13% as reported in its reply

The unit has ensured to comply
with at all times.
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dated: 03.01.2024 for the show

cause notice issued.

The unit shall not store raw
material more than 10 days
requirement at any point of

time

The unit has ensured to comply

with at all times.

The unit shall carryout AAQ /
Emission survey covering
odorous substances through

TNPCB laboratory.

The unit has conducted AAQ /
Emission survey  covering
odorous substances through
TNPC

B laboratory on 07.02.2025. The
ROA of AAQ/SM/ANL
conducted reveals that the levels
of pollutants concentration are
generally satisfying the
standards prescribed by the
Board (Report of analysis

attached vide Annexure — II).

The unit shall not park trucks
loaded with raw materials
outside the unit premises at any

point of time.

The unit has ensured to comply

with at all times.
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It is therefore hu}nbly prayed that this Hon’ble Appellate Authority may be
pleased to consider the submissions made and pass such order or other
orders as this Hon’ble Appellate Authority may deem fit and necessary in
the circumstances of the case and thus rehderjustice. 82@,@\,\60
I0INT CHIEF ENVIRONMENTAL ENGIE
TAMIL NADU POLLUTION CONTROL BOA

No.76, MOUNT SALAL, GUINDY,
CHENNAI-GOO 032,

: BEFORE ME
Solemnly affirmed at Chennai
On this the 25th day of March 2025
and signed his name in my presence.
| ADVOCATE: CHENNAL
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HON’BLE APPELLATE AUTHORITY
—TAMIL NADU POLLUTION CONTROL
BOARD

Appeal No. 12 of 2024

M/s. Prakash Foods & Feeds Mills P.Ltd,
Represented by its Managing Director
Dr. D.V.R. Prakash Rao,

S.F. No. 3072, 32/1,1/1,1/3,

30/1A, 32/2,32/3 & 30/1B,
Kancheepuram Taluk,

Kancheepuram District.

L.

«.Applicant
-Vs-

The Tamil Nadu Pollution Control Board,
Rep by its the Chairman,

No.76, Mount Salai,

Guindy, Chennai - 600 032.

The District Environmental Engineer
Tamil Nadu Pollution Control Board,
Kanchipuram District 602 105.

...Respondents

REPORT FILED ON BEHALF OF THE

RESPONDENTS — TAMIL NADU
POLLUTION CONTROL BOARD

Thiru: S.Sai Sathya Jith, Advocate
for Respondent Board Standing
Counsel, TNPCB

Dated: 26.03.2025
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BEFORE THE APPELLATE AUTHORITY
TAMILNADU POLLUTION CONTROL BOARD

(Wednesday, Twenty Sixth day of March, Two thousand and twenty five)

HON'BLE THIRU JUSTICE M. GOVINDARAJ
CHAIRMAN
Thiru Dr. B. Jeyaraman
Member
Thiru Dr. A.G. Murugesan
Member

and
PPEA 4

M/s. Prakash Foods & Feeds Mills P. Ltd,

Represented by its Managing Director

Dr. D.V.R. Prakash Rao,

S.F. No: 30/2, 32/1, 11, 1/3,

30/1A, 32/2,32/3 & 30/1B,

Kancheepuram Taluk,

Kancheepuram District. - Appellant.

Vs.

1. The Tamilnadu Pollution Control Board,
Rep. by its Chairman,

No: 76, Anna Salai,

Guindy, Chennai — 600 032.

2. The District Environmental Engineer,
Tamilnadu Pollution Control Board,

Kanchipuram District 602 105. - Respondents.
-00000-
Mr. S. Venkatesh - Counsel for the appellant
Mr. Sai Sathyaijith - Counsel for the respondents
—
ORDER:

1. Challenging the closure order and disconnection of power supply

in Proceedings No: TNPCB / T1 / F.000579 / Closure / Air / 2023 Dated:
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9.1.2024 the appellant has come before this Authority. On a perusal of the
order, it is noted that there are around 12 defects pointed out by the
respondent-Board for issuing an order of closure and disconnection of
power supply. Pursuant to the directions issued by this Authority, the
appellant has rectified the defects and reguested the respondent-Board to

conduct an inspection.

2. The respondent-Board constituted a Joint Committee and
inspected the premises on 5.9.2024. Considering the report of the Joint
Committee this Authority directed the appellant to comply with the
recommendations made by the Joint Committee within a period of three
months and to facilitate the rectifications as per the instructions made by

the Joint Committee power supply was restored.

3. Again the Joint Committee conducted an inspection on 6.2.2025
and a report dated 25.3.2025 has been filed before this Authority. The
recommendations of the Joint Committee have been complied with except
for recommendation No. 2. The Joint Committee recommended that the
appellant shall provide a suitable control mechanism to ensure that the
entire mist spray pipeline network, functions all the time during production.
Though it was found that the mist spray system was provided during
operation, the control mechanism to ensure entire mist spray pipelines
network continuously functions all the time during production was not

provided.

4. The learned counsel appearing for the appellant would furnish a
photograph to show that the control mechanism is provided with a hooter

box and whenever the mist spray is not functioning the hooter box will
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raise alarm and as such the continuous control mechanism is ensured

during production.

5. Considering the compliance of all the directions issued by the
respondent, this authority is inclined to set aside the closure order dated
9.1.2024. Since the power supply has been restored pursuant to the
interim order, it will continue. However, we make it clear to the
respondent-Board that if the hooter box is not functioning properly and the
control mechanism is not provided to the satisfaction of the Authorities, it

is open to them to take appropriate action.

The appeal stands allowed.

Sd/-xxx Sd/-xxx Sd/-xxx
MEMBER MEMBER CHAIRMAN.

To

M/s. Prakash Foods & Feeds Mills P. Ltd,

Represented by its Managing Director Dr. D.V.R. Prakash Rao
S.F. No: 3072, 3271, 111, 1/3, 30/1A, 32/2, 32/3 & 30/1B '
Kancheepuram Taluk, '
Kancheepuram District.

Copy to: Member Secretary, TNPCB, Chennai
Copy to: DEE, TNPCB, Sriperumbudur

Copy to: Counsel for appellant

Copy to: Standing counsel of TNPCB

Copy to: Law Section

// TRUE COPY

ASSISTANT MANAG ER,
APPELLATE AUTHORITY OF TNPCB.




